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UNIVERSITY GRANTS COM
. MISSION BILL— Contd.

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. 
Das): Yesterday evening when the
House rose I was in the midstream 
trying to explain to this hon. House 
the changes that have been proposed 
by the Joint' Committee with regard 
to the University Grants Commission 
Bill.
[M r . D e p u t\ '-S p e a k e r  in the Chair]

Regarding the terms and conditions 
of service of the members of the 
Commission, two changes have been 
proposed by the University Grants 
Commission Joint Committee. By the 
first change, the Joint Committee 
proposes to take away from the 
hands of the Central Government the 
power to terminate the sei^ices of a 
member under the rules framed 
under the Act. The Committee consi
dered this matter very carefully and 
felt that it would not be proper to 
leave in the hands of ths Government 
the i>ower to terminate the services 
of a member at their own discretion. 
According to the changes proposed by 
the Committee, the services of a mem
ber can only be toi'minv.ted if the 
member concerned incurs some dis
qualification according to the rules 
framed under the Act. Secondly, a 
specific provision that the chairman 
should always be a whole-time officer 
has been omitted. Regarding the 
powers and functions of the Commis
sion, that is clause 12, the Committee 
has proposed a number of changes. 
The most important of these changes 
makes it obligatory on the part of 
the Grants Commission to consult the 
university or the Inter-»Universit>' 
Board, as the case may be, for taking 
any steps which they consider neces
sary for the promotion and co-ordi
nation of university education and for 
the determination and maintenance 
of a standard. In the Bill that was 
introduced in the House originally, 
there was no provision for consulta
tion with universities for taking any 
steps t|^t the Commission thought 
proper, but the Joint Committee felt 
that it must be obligatory on the

Commission to consult the universities 
before they take any steps with 
regard to the universities. In clause 
12, the Committee omitted two sub
clauses which occured in the original 
Bill. These two sub-clauses are (e) 
and (g) of clause 12. Sub-clause ^e; 
proposed that the 'Grants Commission 
may act as an expert body to advise 
the Central Government on problems 
connected with the co-ordination of 
facilities and the maintenance ui 
standards in universities. Sub-clause
(g) proposed that the Commission 
may advise the Central Government 
or the State Government in regard to 
the recognition of any degree, 
diploma or certificate conferred or 
granted 'b y  a university or oth«r 
authority for the purpose of employ
ment under the Central Government 
or the State Government or for any 
other purpose. Both these sub-clauses 
have been omitted by the Joint Com
mittee. The Committee thought that 
these two sub-clauses, if retained, 
would give undue prominence and 
importance to the Grants Commission, 
which will be detrimental to the 
interests of our universities.

Coming to clause 14, the so-called 
notorious penalty clause, as I have 
stated before, this clause has been 
T-evised drastically. The clause, as ix 
stands now, only authorises the 
Grants Commission to withhold its 
grants in case any university fails to 
implement the recommendations of 
the Grants Commission without 
reasonable grounds.

Then I come to clause 18. Import
ant changes have been made in 
this clause. Originally it was 
proposed that the University Grants 
Commission should submit their 
report every six months to the 
Central Government and there was 
no provision in the original clause for 
submitting the reports to the House 
of Parlfament. The Joint Committee 
felt that it would be better if the re
port of the University Grants Con»- 
mission is prepared once a year and 
the Committee also directed that the 
report should be submitted to the 
Central Government, and the Central 
Government, in their turn, would
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place it before both Houses of Parlia
ment. ,

I now come to clause 20. This 
clause says that so far as matters of 
policy are concerned, the Central 
Government will have the authority 
to give directions to the University 
Grants Commission. The Joint Com
mittee added three words after the 
word policy. They added ‘for national 
purposes’. I do not think any material 
change has been effected by the addi
tion of these words. In the original 
Bill the word was ‘policy’ but they 
have made it ‘policy relating to 
national purposes*. The policy of any 
Government cannot be framed with
out any purpose; every policy fram
ed by any Government must have a 
national purpose behind it. So, I 
think that no material change has 
been effected by the addition of these 
words.

I come to clause 26— power to make 
regulations. Sub-clau.‘?e (2) is a new 
addition. By this sub-clause, the 
authority of the Central Government 
has beefl narrowed and reduced and 
the authority of the University 
Grants Commission has been extend
ed and increased in certain important 
academic matters. This sub-clause 
empowers the Commission to make 
regulations without previous approval 
of the Central Government regarding 
three matters. These matters are; 
firstly qualifications of the teaching 
staff of the University, secondly 
minimum standards of instruction for 
the grant of any degree by the Uni
versity and thirdly regulating the 
maintenance of standards and the co
ordination of work or facilities in 
Universities.

I have mentioned only the more 
important changes proposed, by the 
Committee. There are other changes 
which have been suggested by them 
and which are of a comparatively 
less important character. A  careful 
study of these changes suggested by 
them would convince hon. Members 
that the Bill had been improved to a 
great extent by Joint Committee. 
Protagonists of University autonomy 
w ill be happy to find that the Com

mittee had given full guarantee of 
academic independence and autonomy 
to our d iv e rsities  and there should 
no longer be any fear of violation of 
their autonomy. Therefore, I think 
that it will not be an extravagant 
hope on our part that this measure 
as it has come through the Joint 
Committee will receive the blessingr 
of this hon. House in no time.

Mr. Depaty-Speaker: Motion move- 
ed:

“That the Bill to make provi
sion for the co-ordinati(Hi and 
determination of standards in 
Universities and for that purpose, 
to establish a University Grants 
Commission, as reported by tHe 
Joint Committee, be taken into 
consideration.”
Shri U. N. Mvkerjee (Calcutta—  

North-East): As i rise to speak on 
this very important measure, I am 
very ready and willing to concede 
that the Bill has emerged from the 
Joint Committee in very much better 
shape than when it went in there. 
But I fear that there are still some 
very serious lacunae in this measure 
and I would ask Pcurliament to consi
der the character of these lacunae 
remove them.

I think we are all agreed that what 
is wanted most of all in our country 
today is not only more education but 
also better education at every level 
including the highest. In this Bill 
which has higher education in view 
we find, however, a certain emphasis 
which is to be found even in its title 
which I consider to be rather wrong 
and dangerous. I say this because I 
have noticed pronouncements by peo
ple in Authority with a big ‘A ’ which 
seem to indicate that there has come 
aboi^t in our country a very serious 
deterioration in the standards of uni
versity training arid research and that 
therefore what is wanted to-day is 
merely a rectification of those defi
ciencies. I do not wish to deny for 
a moment that for certain reasons 
that we need not discuss at the pre
sent point of time there perhaps has 
happened a certain kind of deteriora
tion. But when we find emphasis In



2n University Grants 23 NOVEMBER 1955 Commission Bill 274

[Shri H. N. Mukerjee] 
official pronouncements merely on this 
point of deterioration, when we find 
that Government’s mind is working 
more in regard to the mere rectifica
tion of this deterioration, then I have 
a sense of apprehension. I do want 
to see that there is no deterioration 
in our standards, that there is an im
provement in our standard of work; 
at the ‘same time I do not want any- 
narrowing of the opportunities of 
education even at the very highest 
level. • What is necessary is to have 
more and better education at every 
level.

I find that in the Bill there is em
phasis on its title on ‘determination 
of standards*. This, I consider to be 
rather dangerous. I say so because 
as far as the determination of stand
ards is concerned, I feel that such 
determination should normally be 
made by the Universities concerned 
or whenever necessary the determin
ation of standards ^ ou ld  be done by 
such agencies of inter-university con
sultation as the Inter-Universities 
Board. I want the determination of 
standards to be made at an academic 
Ifevel. I fear that this Commission as 
it is going to be constituted, inspite of 
the eminence of the members, who, 
I hope, are going to be chosen for it—  
inspite of all that, it will have a cer
tain kind of official savour about it. 
And that is why I want that the 
determination of standards should be 
done by the Universities themselves 
and whenever necessary by such or
ganisations as the Inter-Universities 
Board.

1 do not say this because I happen 
to have a certain conception of uni
versity autonomy. I know that in an 
integrated society, there can never be 
anything like an absolute autonomy 
for Universities or for any organisa
tion. I certainly would say it from 
the house-tops that there is no such 
thing as absolute university auto
nomy. But at the same time I am 
convinced that in practice this Com
mission is going to be endow^id with 
powers so temptin^ l̂y wide that in 

cbhtext of bureaucratic function

ing which persists in our country 
today, I have very serious apprehen
sions as to how this University 
Grants Commission as envisaged in 
this Bill is going to function.

I know that this kind of apprehen
sion has been expressed by people 
who would be considered unexcep
tionable by even the Government of 
the day. For example I find in the 
report of the Sixth Congress of the 
Universities of the Commonwealth, 
published in 1948, a reference to the 
danger of political interference or in
terference ensuing out of a sense of 
“tidy-minded administration”, the 
passion for standardisation and that 
kind of thing. This is something 
against which I wish this House to be 
on guard. There should not be the kind 
of standardisation which I fear is for 
all practical purposes envisaged by 
the terms of this Bill. In the name 
of co-ordination and determination of 
standards, there may be a kind of 
stereotyping of university courses 
and university policies. If that hap
pens, that would be a very disastrous 
thing because our country has a mul
tifarious character. In different re
gions it has a richness of culture 
which has got to be nurtured and 
developed and it is through the ins
trumentality of the universities that 
we are going to have that kind of 
cultural development.

I wish also to bring to tha notice 
of the House the fact that this Bill 
envisages a body of 9 and they are to 
dole out at least Rs. 5 crores to Mme 
35 universities. Therefore, I fear 
that in the present context of things, 
imless we expand the composition of 
the Commission, unlesi we change 
the manner of the constitution f  the 
Commission, there would follow sub- 
siervience to Government I Si\ this 
because in today's context subser
vience to Gk)vemment would be moat 
undesirable. I know that it shall be 
said in this House that today's con
text has changed entirely from what 
Used to be the case before; but in 
certain regards I am not so very sure. 
For example, I find that this questioA
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about standards is coining from Gov- 
■emment sources a little too danger
ously often. It was exactly on this 
question of deterioration of standards 
that in the British days governmental 
interference in the-universities came 
Jibout. I remember very vividly 
something which was said by the 
great Ashutosh Mukerjee when the 
autonomy of Calcutta University was 
in danger. On that occasion also the 
charge made against the University 
was that the standards were deterio
rating. Ashutosh Mukerjee was the 
man who put India, so to speak, and 
universities in India particularly, on 
the research map of the world. That 
was his greatest title to eminence and 
at that time he was a Judge of a High 
•Court; he had not even retired. He 
.had made a speech some parts of 
which I remember even to this day. 
He said to a meeting of the Calcutta 
University Senate: “Forget the Gov
ernment of India; forget the Govern
ment of Bengal; do your duty as 
senators of this University. Free- 
•4pm first, freedom second, freedom 
-always.*’ He said that when he was 
a moderate of moderates on constitu
tional matters or political matters and 
when he^was a Judge of a High Court.

Dr. M. M. Das: That was during
-the British rule.

Shii H. N. Mukerjee: Now, I know 
freedom has come to this country. I 
know the context has changed but in 
the same way there is a likelihood—  
I have that apprehension because our 
Government functions in the same 
way and has not changed in essen
tials— of interference in regard to 
university autonomy. Again, there is 
no reason why universities should be 
absolutely autonomous. Universities 
have to subserve the objectives of the 
nation; there is no doubt about it. 
But, at the same time, for purpose of 
determination of standards autonomy 
should be given to the universities. 
Why this emphasis on merely deter
mination of standards? Why not on 
expansion of education? Why not on 
the improvement of the efficiency of 
our educational apparatus? I know 
there was an effort made in the Joint 
Committee as well as in the House

when it was discussed at the first 
stage to bring about a change in the 
long title of the Bill. But that 
change was resisted by the powers 
that be and that is why I suggest this 
is something which we have to look 
into very carefully.

Then, with regard to clause 2 relat
ing to the question of affiliated col
leges the Joint Committee has cer
tainly made an improvement upon the 
original formulation of the Bill and 
it has been now made possible on the 
recommendation of the university 
concerned,^ to grant monies out of 
funds at the disposal of the Commis> 
sion to affiliated colleges. But, as 
will be noticed oy Members of the 
House from different minutes of dis
sent appended to the Report, many 
of us felt that this was not enough. 
Many of us felt that these affiliated 
colleges, which have been the Cin
derella in the realm of education, 
have got to be looked after a lot more 
solicitously by Government parti
cularly today. I say this because, if 
we look into the history of most of 
those affiliated colleges which were 
started by private agencies, by indi
viduals or by small organisations, you 
will find that this is an example of 
educational idealism of which our 
country should be proud. These col
leges have carried on far a long time 
somehow. It is a miracle how they 
have conducted themselves for so 
long. It is really a miracle how they 
have produced the alumni that have 
come out of them. These affiliated 
colleges prepare students for the basic 
factor in education namely the degree. 
In universities like Oxford and Cam
bridge it is the Honours Degree which 
is most important. You have to ^o 
through the grind in order to get your 
B.A. Honours Degree and generally 
speaking, in Oxford or Cambridge a 
good Honours Degree is considered a 
great deal more estimable than a doc
torate in Philosophy or in any other 
subject because in order to get your 
Honours Degree you have to go 
through the grind of university edu
cation which is supposed to develc^ 
f^aracter and to engender in your 
mind a kind of idealism in n gai^  to
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[Shri H. N. Mukerjee] 
the things of the spirit. Now, these 
private colleges which are in charge 
of Honours Education have done this 
type of work from year to year and 
they have been treated in a most 
step-motherly fashion by Govern
ment. Even today we find there is 
no provision for support to the affi
liated colleges. We have been told: 
“There are 900 private colleges. 
can we assist them? We have no 
money.” Now, if I were to ask for 
money I may be considered to be a 
subversive character and therefore 
my appeal may be of no effect. But, 
the Radhakrishnan Commission has 
said that it is about time we shed 
this repetitive emphasis on the lack 
of monetary resources on the part of 
Government; it is about time we came 
forward and said that education at all 
levels, the lowest as well as the 
highest, has the first priority on the 
finances of the country. Therefore, 
at this present stage I shall certainly 
suggest that more is done in order to 
assist the affiliated colleges.

Now, in regard to the allocation of 
money so far made by the University 
Grants Commission I find certain in
dications which give rise to appre
hensions. For myself I am certainly 
very happy that for scientific and 
technical education large sums of 
money, comparatively speaking, are 
allotted by the Commission. But, I 
find that as far as the humanities are 
concerned the expenditure is by no 
means satisfactory. So far as the 
figures supplied to us are concerned 
we find that the expenditure on 
himianities is very much lower than 
what it should be. It is a very good 
thing that we see in the notes of dis
sent a fairly well-known oriental 
scholar emphasising the desirability 
of spending more money on scienti
fic and technical subjects and, per
haps, along with the kind of pleasure 
that we get from reading that parti
cular note of dissent some of us 
might be happy that I, who am sup
posed, perhaps, to represent a very 
mat^dal and sordid point of view in 
regard tf> the things that are impor- 
taat in life, am cham j^tiing the

cause of the humanities. I g o  »ot 
say that you beat dowri the amount 
of money which you have allotted fo r  
scientific and technical subjects. I. 
only say that you spend more, but,, 
at the same time, for hximanities yovt 
spend a little more.

And, that reminds me o£ what is 
going on in the minds of many 
Members of this House and that is 
about the position of Sanskrit auid 
all the classical languages. T h cw  
was a question today also in regard 
to a conference of Sanskrit Scholars 
‘icld ‘somewhero in our country. I do 
feel that today the emphasis on clas
sical learning is almo t being forf^ot- 
U?n. I ftei that, if #re riial’i ’ want the 
cultural development «>f our country’ 
there has to be a realisation that these 
things of the spirit have to be trea
sured and at least one classical lan~ 
^uage nas to fee learned fairly well by 
whoever is going in for university 
education. I know there is a mo\e 
now to make Hindi the really effec
tive State language of our coimtry.
I wish Godspeed to that effort. I 
hear the kind of Hindi spoken some
times by Hindi enthusiasts; I see the 
kind of Hindi which is written in 
Government publications which have 
the objective of making Hindi under
stood in diffc^rent parts of the coun
try. I may have my own views in 
regard to how this kind of Hindi is 
going to help or hinder the develop
ment of Hindi as a literary medium.
I am not in a position to pronounce 
on it, because I did not ^arn Hindi at 
my mother’s knee; I learnt Bengali 
and I cannot talk about Hindi in that 
way. But I feel that if this kind of 
Sanskritic Hindi is really and truly 
considered to be acceptable more 
readily to the different parts of the 
country, then it is all the more reason 
that you also emphasise the study of 
Sanskrit for certain purposes. With
out a knowledge, at least in a certain 
measure, of Sanskrit, you cannot 
understand many of the Hindi words 
which are now being sought to be 
made current. Quite apart
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that, there is the wonderful heritage 
of the Sanskrit literature and there 
is also the great Arabic and Persian 
literature which mingle in the com
mon stream of Indian culture. I wish 
the Ministry of Education comes for
ward with a really well thought out 
plan regarding support to these 
classical languages. But Sanskrit is 
now almost being ignored. As for 
Arabic and Persian, I know certain 
universities where there is hardly 
any effort to teach Arabic and Per
sian, and now Sanskrit is going 
down the drain in more or less the 
same fashion. That would be a ter
rific damage to our cultural life and 
I feel that in regard to the humani
ties more money ought to be spent 
by the Government and the Com
mission’s attention should be drawn 
towards it.

I shall now refer to clause 5 which 
refers to the composition of the 
Commission. I consider that the 
composition of the Commission as 
envisaged in this Bill is open to very 
serious objection.

Shri B. S. Miirthy (Eluru): I think 
Prof. Mukerjee has not followed the 
papers about the recent Sanskrit 
Parishad held in Tirupati. There
fore, Sanskrit is not going down the 
drain; it is coming up the stream.

Shri U. M. Trivedi (Chittor): Per
haps Mr. Mukerjee does not know 
what the Education Ministry of the 
Government of India writes to the 
different States for developing Sans
krit study. (Interruptions)

Mr, Deputy-Speaker: Mr. Muker
jee is referring to the University 
Grants Commission, and not to a non
official organisation like the Parishad.

the means of calling the tune on the 
principle that it is paying the piper, 
and therefore there is a very serious 
danger to the entire academic life of 
our country. I consider that th e - 
number of members of this Commis
sion should be expanded and we- 
should have the elective principle in
troduced much more into this. I sfty. 
this because I feel that todaj- we hear^ 
from time to time from high-up 
spokesmen of Government that big: 
things are happening in the country; 
that there is a revolution from b e lo w  
and the common people arc comings 
forward and shailng the resurgence 
of life, and so on and so forth. If 
there is going to be an educationaj 
reconstruction, it is necessary that, 
educational experts, those wao are in. 
charge of teaching and research work, 
in this country should themselves fe e !' 
that they are participating ia the dir
ection of research, university teach-- 
ing, and all that kind of thing. There-- 
fore, it won’t be too much trouble—  
and if it is trouble, we siiould not 
mind it— but there will not be too- 
much trouble in having a kind of set
up where people engaged in teaching, 
and research in the different rsgions 
have certain constituencies of their 
own and they elect some people. Th*- 
vice-chancellors also can sit round the 
table and elect some of their number 
to go and work on the Commission. 
If, therefore, we enlarge the number 
of members of the Commission and 
if we provide for an apparatus of 
election of members of the Commis
sion by different individuals and dif
ferent agencies, by vice-chancellors 
or by those who are engaged in teach
ing and research in different univer
sities, that would certainly be some
thing which would give us a great, 
deal of encouragement as far as the 
formation of the University Grants 
Commission is concerned.

Shri H. N. Mukerjee; I shall turn 
to other aspects in this Bill which are 
very important. I find that clause 5 
is rather objectionable and requires 
to be changed rather basically, be
cause I do not wish that this body of 
nine controls so much finance and has

The Deputy Minister of Education. 
(Dr. K. L. ShrimaU): The Radha-
krishnan Commission did not favour 
elections in the university bodies. It 
had strongly suggested that as far as 
possible elections should be avoided. 
in any uniyersity body.
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Shri H. N. Mukerjee: I know that 
there is some objection on the part 
of some people to the whole idea of 
election; they hold the idea that 
nomination by Government would 
perhaps be in keeping • with 
the dignity of the vice
chancellors and that sort of 
thing. But I am placing my feel
ing before the House and that is that 
it would redound very much better 
to efficiency and the purposes for 
which this BiH stands if we introduce 
the elective principle. I wish also to 
point out that the Radhakrishnan 
Commission had suggested the forma- 
ticm of regional commissions, because 
our country is so large that it is very 
much better if we gel the work of 
this nature done through the instru
mentality of the regional commis
sions, but there is no reference to 
regional commissions as far as the 
B ill is concerned.

1 would refer again to clause 12. 
This has raised some misgivings in 
the minds of many Members of this 
House in regard to the position of 
regional languages in higher educa- 
tk>n. I wish to refer in particular to 
the minute of dissent given by my 
friend^ Mr. Avinashaiingam Chettiar 
where he says that the expression 
^*national purposes” is rather vague; 
it is rather undeflnable and it is 
necessary that there is in the statute 
itself some provision safeguarding 
the interests of regional languages. 
I support this idea, because I feel that 
what we need is the planned growth 
of our regional languages as well as 
of the State language. In the uni
versities of the different regions, 
naturally the regional language would 
be the medium of instruction. There
fore, we shall want publications in 
different departments of knowledge. 
It is very difficult to bring out really 
good publications unless they are 
organised properly with adequate 
financial resoiu'ces at the back of that 
effort; and it is only Government 
which can do it. Therefore, I feel 

- ^ t  in regard to regional languages

there should be a very clear provi
sion in the Bill, quite apart from 
whatever assurances Government 
m ay or may not give in this House. 
I wish Government at least repeats 
the assurance already hinted at in re
gard to the nurturing of regional 
lan^ages. Apart from this assurance 
which I hope will be forthcoming, I 
wish there is some actual statutory 
provision regarding the safeguarding 
of the position of these regional 
languages. We want publications in 
different languages and unless Gov
ernment comes forward with special 
assistance for the sake of publications 
in the different languages on different 
aspects of knowledge, we shall not 
get the kind of literature that we need 
for purposes of our higher education. 
I also feel that what is pointed out 
in some of the minutes of dissent is 
quite reasonable, namely, that block 
grants should be made to the uni
versities for a specified period of time. 
If yearly grants are made and if there 
is a feeling that grants will be renew
ed on condition of good behaviour, 
and if good behaviour is to be defin
ed by governmental agencies, then 
naturally the position would be rather 
undesirable. In this connection, I 
find from a brochure supplied to us 
by Government— brochure on “Fin
ancing and Control of University 
Education’’----- a reference to the posi
tion of universities in Latin America. 
It says;

'In  Latin America, one comes 
across a method of financing uni
versities by allotting to them 
automatically a certain percen
tage of the total revenues of the 
State and not demanding any 
account of how the money was 
spent”

In Latin America they do this. If 
we can be more generous in regard 
to the provision of money to the dif
ferent imiversities, that would be a 
very good thing and perhaps block 
grants for a specifted period of tiaoe 
would be extremely helpful to the 
cause for which this Bill stands.
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I feel, therefore, that it is very 
Important that we are passing this 
Bill, and it is very important, at the 
same time, that we pay attention to 
^hose very serious omissions in this 
B ill which are still there. And I am 
sure the other Members of the Joint 
Committee, particularly those who 
have given notes of dissent, and other 
hon. Members of this House would 
make their contribution in order to 
make this Bill very much better than 
it is at present.

What we need is a thorough over- 
liaul of education. And, as I said 
before, we want more and better edu
cation at every level. What I find is 
from time to time the Government 
trots out apparently impressive 
figures regarding expenditure on edu
cation and other things, but in effect 
little is done.

Last year a very eminent scientist. 
Professor Bem al came to this coun- 
"try on his way back from China and 
he gave talks, and he wrote in some 
periodicals in England, like the Neio 
Statesman and Nation. And he ap
peared to think, after his inspection 
o f what was being done in China, that
in China the quantity and quality of 
work that is being done for the en- 
♦couragement of higher education was
"better than in our country. Now, 
why shoifld we lag behind China? 
There is no reason why we should. I 
Jiave not myself been to China. I 
•cannot give my own impressions of 
what is happening there, but here is 
a scientist who went there and who 
also advised our country in regard to 
scientific education. He told us, for 
instance, about a geological univer
sity in Peking. T o ^ y  there was a 
•question about a geological map of
India. I do not think we have yet
^ot a geological map even of such a 
very rich region, as Dr. Saha once 
pointed out, like Orissa. We have
not got that. In China I do not know 
what the actual position of their geo
logical studies is at the moment, but 
Dr. Bemal wrote in the New States-- 
man and Nation that they have got a 
geological university. In Peking they
have provision of an enormous uni

versity town where students reside; 
there are residential institutions. 
They are there in tens of thousands. 
And the number of teachers is also 
very high. The proportion of tea
chers to students, the ratio, is very 
high compared to ours. That is the 
kind of thing being done in China.

But here in our country we find 
things are proceeding not only at a 
very slow pace but in a manner 
which is deleterious to the interests 
of higher education, to the interests of 
everything. We, therefore, do not 
want ding-dong doings; we want a 
purposive atmosphere, a basic under
standing of the needs of the country 
and a plan to satisfy the needs of the 
country.

Therefore, it is very important that 
we improve upon the provisions of 
the Bill as it is and get to start to do 
whatever job we are capable of doing 
at this particular moment I need not 
enlarge upon the importance of this 
measure, because it is very necessary 
that we throw open the spiritual 
wealth of our country— and not only 
of our country but the wealth that 
has ensued out of the intellectual 
achievements of other countries— ît 
is necessary we throw open that 
spiritual wealth to as many of our 
people as w e  possibly can.

That is our objective, and it is with 
that objective in view that I have 
suggested certain ver^ serious changes 
in the form of the Bill as it has been 
presented to us today. I, therefore, 
support ^  Bill; but I do wish that 
some basic alterations are made in this 
m^sure before Parliament passes it.

Shri ^Syamnandan Sahaya (Muza- 
ffarpur Central): When this Bill was 
first introduced in this House there 
was no difference of opini(m on the 
point that it was one of the most im
portant measures that this House was 
considering; not merely because it 
was dealing with certain difficulties 
with which educationists in the coun
try are confronted but because it 
visualised and envisaged what ought 
to be the purpose and position of 
education in the country generally 
nov and in future.
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The Bill, as introduced, admittedly 

fell short of the expectations not 
merely of the Members of this House 
or of those who were interested in 
educational matters; also of others 
who were generally interested in the 
welfare of the country. I have had 
occasions to talk over and discuss tiiis 
matter with men interested in the 
public life of this country, and most 
of those with wh^m I discussed this 
felt disappointed at the way in which 
the Bill had been originally drafted 

' and introduced. Feelings of,that dis
appointment were voiced in this 
House almost from every comer, and 
in fact all parties in this House joined 
in suggesting that the Bill required a 
great deal of improvement. The Bill, 
as you know, was referred to a Joint 
Committee and, as a result, I must 
admit that it has undergone a great 
deal of improvement. No one perhaps 
w ill claim that this B ill is the last 
word on what should be the right 
legislation for the improvement of 
education in this country; but I sup
pose there could be no difference of 
opinion on the point that our repre
sentatives on the Joint Committee, 
the representatives of the Ministry 
and of the two Houses, did their very 
best at the committee stage to im
prove the Bill. And, if I am not dis
closing any secrets of the Conmiittee, 
I may say that the representatives of 
the Ministry were certainly amenable 
to all reasonable suggestions made by 
Members of the Committee: with the 
result that two serious apprehensions 
which were worrying the Members of 
this House when the Bill was intro
duced, namely in regard to the auto
nomy of the Universities and the 
directions in which the Central Gov
ernment could direct the Commission, 
had been, in my opinion, very largely 
removed by amending the relevant 
provisions.

It would be difficult at this stage 
for any Member to pronounce that 
there is now no apprehension in this 
matter. In fact, it w ill be positively 
wrong to do so. But whatever the 
language of ttie amendments or of the 
Bill, it w ill be conceded that much in

this direction will depend upon how 
the provisions in the Bill are imple
mented by the Government and the 
University Grants Commission. In 
most pieces of legislation of this 
nature a certain amount of conven
tion has to grow, and I hope that the 
Government and the Commission w ill 
act in such a manner that what little 
apprehension is left on this score 
may be completely removed.
1 P.M.

I have very carefully and atten
tively listened to the speech of my 
colleague Shri H. N. Mukerjee and I 
daresay his experience in the educa
tional field entitles his points of view 
to a respectful hearing. There are 
two or three matters to which he has 
drawn attention— of course, he has 
drawn attention to many matters; but 
in my own opinion there are two o r  
three important matters which require- 
careful attention— of the Government 
and of this House. One of them 
relates to affiliated colleges. I have- 
no doubt that Members of this House 
will remember that there was no
room for any assistance to affiliated, 
colleges in the Bill as introduced. 
Perhaps, the idea was to assist only 
colleges which are generally known as 
constituent colleges of a University^ 
The Conimittee has certainly made an 
improvement on the old provision. 
The Bill now lays down that certain 
colleges by selection will also be en
titled to financial assistance from the 
University Grants Commission through 
the University. It certainly gives 
room for some kind of discrimination,, 
if I may use that term. But, under 
the circumstances, I hope that my 
friends in ^his House will concede that 
it was not possible at the very first 
stage for the Government, situated as 
we are financially both in the States 
and at the Centre, to lay down that 
all the 900 colleges would or could be 
assisted. But, this is a matter which 
deserves very Serious attention. Be
cause, if we consider the number of 
students that secure their degree and 
on whom the future ô  this country 
depends, we find that they come in a 
vast majority from these aflEQiated
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-colleges. The constituent colleges may 
certainly serve as sample colleges, in 
order to give to ihe rest of the col
leges in the province a kind of a 
standard in quality. But. it cannot 
be denied that the vast bulk of the 
iStudent population is served by these 
affiliated colleges and not by the con
stituent colleges. Therefore, in the 
larger interests of the country as a 
^ hole, it would be a suicidal policy 
not to provide for effecting improv'e- 
ment.s in the affiliated colleges.

Another point, in this connection, 
-w’hich was mentioned by Shri H. N. 
M ukerjee was that most of these affi
liated colleges are running really on 
very slender financial resource.s. Only 
■about two or three months ago, I was 
calculating what contribution the 
public had made towards the financ
ing and starting of new colleges and 
what total amount the University had 
1‘eceived from the State Government, 
and I found that even in these difficult 
days when we are proceeding fast in 
the direction of a socialistic pattern 
if not socialism itself, the actual 
amount contributed by the public was 
almost as much as if not even higher 
than the contribution by the Govem - 
■ment. Therefore, it will be seen 
ihat while at the initial stages, fpr 
the starting of a college or for a 
building or for hostels or play
grounds, sometimes, it is possible to 
secure assistatice from ihe public 
generally, the maintenance part of a 
college becomes exceedingly diffi
cult. I would like this House and 
the Government to appreciate what 
sort of education can a teacher 
imparl if he is not sure that in tTie 
•first 'Week of the next month he is 
'fioing to get his salary, I am not at 
all exaggerating when I say that in 
■many colleges, the position is that 
even till the third week of the next 
-month, the teachers are not able to 
secure their salary in full. Deduc
tions are made for provident fund; 
but they do not go to th- provident 
fund account. The>* arc sometimes 
st>ent to meet the normal needs of 
the college. Not merely the contribu
tions from the college authorities,

but the deductions from the Mlary 
of teachers tovirards provident 
fund also goes towards meeting 
normal expen.ses. Such a state of 
affairs, it will be conceded by all 
who are interested in the welfare of 
this country, cannot create that 
atmosphere necessary for proper
educational advancement. I think 
this matter deserves very careful 
attention. It may not be possible for 
the. Government at this stage of the 
consideration of ttUj University 
Grants Commission Bill to lay down 
something positive and definite on 
this point, but. while we have the 
opportunity, we should like to 
impress on the Government the very 
great need of making substantial 
grants for the maintenance of these 
affiliated colleges, if we want to 
secure the standards that we lay 
down for higher education.

You, Sir, may have noticed, so 
must have other Members of this 
Hou.se. that almost everybody is now 
an expert in education. Whoever
gets on to a public platform says 
that the present system of education 
is no good. Never have I had the 
privilege of seeing any alternative 
positive material suggestion being 
made. The real difficulty arises, in 
my opinion, not from the fact of the 
system of education, but from the
fact that the teachers are not a 
contented lot. We ask them to make 
sacrifices. We say, look at the rishis 
^  old who used to live in the forests. 
Why should the teachers alone 
become rishis of old. living in forests 
like ranaprasthis and not others?

Shri S. S, More (Sholapur); The 
Ministers should first become 
ronaprasthas.

Shri Syamnaadaa Sahaya: I should
think so; after a stage should
become r'anaprosthis. Nobody s 
willing to take Ihis advice.

Shri S, S. Iltore: The
itself should become 
shr«m. -
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Sbri Syamnandan Sahaya: It is
essential to consider this matter^yery 
carfi^ ly . The University Grants 
Commission, I have no doubt, will 
vary the needs up to a point. It is 
good that We have made a beginning. 
Aiter all, in all these matters, a 
beginning has to be made at some 
stage. I am not, therefore dissatis
fied with the provisions in the Bill.

"Perhaps in a year or two, either the 
Government or members of this 
Hbuse will come forward with 
amendments. These are matters 
which deserve consideration. A ll that 
I would submit in this connection is, 
let not the Government or the 
Membei*s of this House become 
complacent that as soon as this Bill 
is passed, everything about education 
will be set right.

Recently, you, Sir, may have your
self noticed everybody getting up 
and talking about the discipline and 
:haracter of the students and all that 
kind of thing. Quite rightly too. 
l lie y  deserve our immediate and 
serious attention. But, w ill the 
Members of this House be surprised 
to hear that there is no provision for 
hostels for even 10 per cent of the 
students studying in the colleges?
What they learn in 4 hours, in the 
college, they un-leam in the 20 hours 
which they spend outsides, there 
being no provision lor proper
studen .s residences. They do not even 
live with proper guardians who may 
look after their welfare. The result 
is that while we teach them every
thing we can, and the Universities 
and colleges do their best, ihe 
students get guided ot* misguided by 
other considerations and agencies.
The present environments are such 
that no tangible mprovement seems 
to be possible. There is another 
aspect also. A college with about 
1600 students has two foo^Bil
groun^ where 44 students can play

■ at a time. Does anybody think 
as to when will the turn of the 

-fhousandth student come to go play

in the football ground? I feel that 
it may be very diflScult for the 
University Grants Commission to 
make provision for this all and all of 
a sudden too. These are matters 
which the Government must consider 
and make such arrangements that 
provision could be made for hostels, 
playgrounds, and extra-curricular 
activities. Keep the students employ
ed in their classes or at the play 
grounds must be our motto.

An Hon. Member: Politics.
Shri Syamnandan Sahaya: When I 

was last in England, I made it a point 
to stay in hostels. When I was asked 
where I Would stay, in a private 
house or a hotel or a college hostel 
I always preferred to stay in a 
collega hostel in order to have an 
opportunity to talk to the students 
and tlie teachers. I asked a student 
a question. It was this. Supposing 
>ou belonged to the Conservative 
Party— you may not, but your people 
may— , and supposing there was a 
Communist Party meeting organised 
near your college, will you go and 
disturb that meeting; will you try 
to break it up? He replied, where 
have I the time; I would rather 
to the cricket ground than to that 
meeting; how am I concerned with 
that? The position is different here 
The student has no playground to «o 
to. There, almost every college has 
some* cin-cma show held twice o r 
thrice a week. Thus, all the time, 
the boy is engaged in his education 
in different spheres. He has his 
training of team work in the play
ground, he gets education in the- 
colleges, and late in evenings
there are some educational films 
which enlarge his outlook. All ihe  
time, his character is being built. 
Here, we for four hours only and 

what we do in four hours is undone 
in the remaining 20 hours. So, this 
matter deserves, I think, very serious 
consideration at the hands of Gov
ernment.

The hon. Minister is unfortunately 
not here, but I have no doubt thit,w
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the Deputy Minister will convey to ' 
the Minister and the Government the 
views that the Members have 
expressed in this connection.

Tliere ha^ been a real difficulty 
already pointed out about the consti
tution or the composition of this 
University Grants Commission. For 
a Vice-Chancellor to get up and say 
that he would much rather like to be 
nominated than elected, I suppose, 
would not b» the correct thing to do, 
but situated as we are. there are 
various difficulties which, no doubt, 
men in the educational field like 
Shri Mukerjee will appreciate. 'Hie 
different regions, different kinds of 
universities, different troubles about 
regional languages, ail these things 
have to be kept in view, and a mere 
election at this stage, at the first 
Ftage, would perhaps not serve all 
the purpose that we have in view. 
The method of election is undoubted
l y  V £ istly  superior to any nomination, 
but in the present context of things 
and the manner in which education 
is beins directed, 1 think it has to be 
kept in view that Vice-chancellors of 
different regions, from different 
universities catering for different 
needs may be able to find a place on 
this Commission to begin with. I 
have no doubt that if the system of 
election could replace the system of 
nomination, nothing could be better, 
but I felt myself when discussing ihis 
matter at the Select Committee stage 
that perhaps it may be difficult for 
perhaps a group of p'^ople from one 
part of ,the country may come in 
while other parts might remain 
unrepresented. It is not so much the 
question of Vice-Chancellors 
different areas in the country. It is 
a vast country and th‘̂ rcfore it is 
necessary that at the initial stafles 
We may give a chance so that all 
parts of the countrj' may be repre-

■ sented on this Commission.
I do not, however, agree with the 

suggestion that there should be more 
Members. It has been suggested that 
^  number should be increased from 
nine to seventeen or even in bigger

number. With the experience I have 
had of conmiittees I do not think that 
a large body of seventeen members 
will be better. I think, therefore, 
that in the present context of things 
we might have nine, but* the official 
element need not be what has been 
proposed. It could certainly be 
reduced.

A difficulty was visualised that the 
University Grants Commission 
might, even in matters academic, lay 
down certain criteria or demand 
certain things to be done by the 
universities which may not be 
proper. The matter was discussed 
at great length and therefore it was 
provided that the University Grants 
Commission will act in these matters 
in consultation with the universities 
and other connected bodies. By other 
bodies we meant the Inter-Univer
sity Board or any other body that 
may be constituted. I feel, therefore, 
that if the University Grants Com
mission follows correctly the 
implications of this provision, there 
sh<)uld be no difficulty for the time 
being.

There was also serious apprehen
sion with regard to the power 
of inspection. That provision also- 
has been amended. Perhaps it might 
have been better if it had been 
amended in another way, but tne 
Government are naturally anxious 
that they must have more detailed 
and fuller information about the 
utilisation of the funds. Perhaps in 
time when the universities by their 
conduct show that the money has 
been usefully utilised and perhaos 
even in a better way than what was 
intended, this provision may, at a 
later date, be dropped.

There was also, as you know, the- 
penalty clause. That has been 
removed.

There is, 1. suppose, even now a 
great deal of apprehension about tlie • 
Central Government's direction on 
questions of policy. We have added 
to questions of policy, the words'.
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‘'relating to national purposes’ . 1
.suppose the greatest measure of 
.apprehension in this connection 
-arises from the point of view of 

regional languages, but from the 
recent statements of the Prime 

.Minister, the Education Minister and
• other responsible officers of the 

Government of India in the depart
ment of Education, I think this 
matter is now well settled, if I may 
say so. that regional languages should 
not only not be discouraged, but 
positively encouraged, even though 
Hindi as the medium of communica- 
lion amon^ the citizens of this vast 
land should also be taught. Perhaps 
as time passes this apprehension of 
regional languages will (fisappear. At 
present the difficulty in my opinion 
arose from the fact that some of 
those who were enthusiastic about 
Hindi miglit have thought— I do not 

: accuse them of thinking— that Hindi 
should be the medium of instruction 

•and not the regional languages. That 
attitude of mind has changed even 
cimong those who are enthusiasts 
about Hindi, and I think by the 
conduct of those who are trying to 
act in this direction, by the conduct 
of the Government, ii should be 
amply clear very soon that regional 
languages also have to be developed. 

:lt would have been diflficult, how- 
^ever, for the Joint Committee to lay 
-down specifically that the Conunis- 
-sion should also contribute financially 
to the development of regional 
languages. As has been mentioned 
nô  only in the report of the Joint 
Committee but also in the different 

.'notes of dissent, the State Govern
ments also must have some share of 

•responsibility and the University 
Grants Commission should concen
trate its attention on certain other 

. objects. Whether it would have been 
right to lay this responsibility of the 

.encoAiragltnent of regional languages 
on the Universitv^ Grants Commission 
fe, in my opinion, a matter still open 
jfor discussion, but that regional

languages should be develop>ed, is I 
suppose, now a matter beyond doubt. 

These are the different points 
which have been raised here. A ll 
that one can say at this stage is that 
We hope, and prayerfully hope, hat 
the Bill as amended by the Joint 
Committee— and perhaps as amended 
later by this House— will be imple
mented faithfully in the spirit in 
which the Joint Committee reported 
and in the spirit in which it is tJie 
desire of the Members of this House 
that it should be worked.

There is just one word more which 
I will submit before I resume my 
seat, and that is with regard to 
standardisation. Some difficulties 
have been pointed out, some appre
hensions have been expressed in this 
connection also. Perhaps I may have 
been mistaken, but when I read this 
word “standardisation” and when we 
discussed it at the Select Committee 
stage and other stages, I never 
thought it meant or was anywhere 
near the imolications of the term “re
gimentation” . Standardisation need 
not necessarily mean a particular 
standard from Cape Comorin to the 
Himalayas in any subject. Standard
isation would be based on certain 
standards which may be different, for 
different areas, and different subjects, 
but generally I have- no doubt that an 
educationist of the eminence of Shri 
Mukerjee will agree that in many 
matters standardisation is necessary. 
Leave aside other things. A  second 
class M.A. from one university is one 
who secures 50 per cent marks or 55 
per cent marks. In another university 
he who secures 45 per cent mark^ 
is placed on the II class. When 
applications are called for stating 
that second class M.As. are required, 
the one securing 45 per cent Jn a 
university where 55 per cent is 
required for a second class becomes 
a third class. So, some kind of all
round standardisation in such direc
tions is certainly called for. But 
standardisation of education in the
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sense of regimentation, I entirely 
agree with Shri H. N. Mukerjee, will 
be disastrous,

I hope the B ill w ill receive due 
consideration in this House, and 
those who w ill ultimately be 
responsible for implementing it w ill 
do 30 in the spirit in which it is being 
-enacted.

Mr. Deputy-Speaker: I forgot to 
ascertain the wishes of the House re- 
jgarding the time-limit. Ten hours 
have been allotted for this BilL

Shri Achuthan (Crangannur): For
all stages?

Sliri K. K , Basa (Diamond Harbour): 
B y  whom?

Mr. Deputy-Speaker: In the Order 
Paper before me, 10 hours have been 
noted, but that has not been formally 
accepted by the Business Advisory 
Committee because it has not been 
placed before them.

Pandit Thaknr Das Bhargava
<Gurgaon); The Business Advisory 

Committee will be meeting today.

Mr. Deputy-Speaker: Yes, they will 
be meeting today, and they will fix 
the time.

I would like to know how much 
time hon. Members would like*to take. 
Shall I confine their speeches, except 
in some cases, to fifteen minutes?

Shri S. I». More: Yes.
Mr. D€^uty>Speaker: And to 20

■linutes or 30 minutes in special cases?

Shri S. S. More: Twenty minutes
will be more than enough for an hon. 
Member.

Mr. Deputy-Speaker: I find that a 
oumber of Members, about 30 from 
this House and about 15 from the 
other House have served on the Joint 
Committee. Hon. Members who serv- 
«d on the Joint Committee will be 
called later on, so that they may hear 
what others have to say and try to 
Justify what they have said, or agree 
with them regarding their minutes of 
dissent,^

395 US.D,

I shall give 15 minutes for each hon. 
Member, and in some cases 20 minu
tes.

Shrimati Da PalchoadhBTy (Naba- 
dwip): In 1945 the University Grants 
Committee was formed, and it dealt 
with the tiiree Central Universities 
of Aligarh, Banaras and Delhi. In 
1946-47, its membership was increased, 
and it was empov/ered to deal with 
all universities. Now, we have the 
University Grants Commission, which 
is very necessary; and we all welcome 
it. A b ody for allocating capital and 
recurring grants was urgently want
ed, and I am sure all sections of the 
House feel that this has been a very 
good move.

Government must decide how much 
they will allocate in the budget each 
year for education. Education is 
such a vital subject that I am sure in 
the budget a generous slice must be 
given for it, because on that must rest 
all planning in the future, for once 
we get on to proper education, we get 
on to the right way of planning.

About the Bill itself, I have to say 
one or two points. I fully agree with 
the hon. Member opposite who said 
affiliated colleges should certainly 
come within the ambit of these grants 
because the affiliated colleges serve the 
the greatest body of students, there
fore they must find some sort of help. 
They have carried on so far under very 
difficult circumstances. More is the 
reason the University Grants Commis
sion cannot leave them out of their 
ambit, though they have been rather 
more generous in the Bill that is before 
the House now. One must realise, 
however, that there are over 900 
affiliated colleges in our country; apd 
it is quite understandable that the 
grants might not be sufficient for all. 
But it must also be realised that all 
may not be needing the grant at the 
same time. So, I am sure they could 
be covered, if there is some planned 
way of coverage.

The University Grants Commission, 
when they look into education in 
India, must, I feel, give great stress to 
certain aspects. There are thre»
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things which they must certainly find 
money for. Firstly, they should spon
sor more Vteachers, so that the projwr- 
tion between the niunber of professors 
and the number of students will be 
very much greater. Secondly, a cer
tain amount must be earmarked for 
the universities to spend on the wel
fare and health schemes of students. 
The horrible condition of poor stu
dents in Universities has been survey
ed, and everybody knows that that 
must be corrected before we can ever 
build up the nation. The grants for 
stipends to poor students must also 
find a very big place in the university 
grant’s consideration. It must be 
realised that free studentships, 
stipends, and so forth have to 
be made available to poor stu
dents of merit, because the fact 
that their merit could not be 
utilised just because they have no 
money is a shameful thing in a free
♦ ountry. In the United Kingdom 
rearly 73 per cent, of the students 
^ave got some sort of help in one 
form or another, whereas only 10 
per cent, of the total enrolment in 
India have got free studentships and 
grants. I think this is a matter 
where the University Grants Com- 
irission could give substantial help.

Then, I would like to emphasise that 
!n India as it is expanding today on 
industrial lines, business colleges and 
tusiness univerities as such must be 
jiven great stress, and technical sub
jects also must be taught, for business 
li«elf has assumed a very different 
aspect from what it had before. It 
would be relevant in this connection 
to quote what the Dean Off the Colum
bia University has said regarding 
ttaa:

“That whole economy has 
changed, and our attitudes have 
changed. The administration of 
modem business is now concern
ed with the analysis of problems 
the making of decisions, the for
mulation of policies, and the 
managemeitt of daily opoiations** 

draws upon all departioaehts o l 
llnow ir^e, sponsorg xisiearrh in

a prodigious scheme and is in
itself an intellectual activity that
caLj for talents of the highest
order. '
Business must be treated as a pro

fession in India. It used to be called 
so f i r  the art of making individual 
profit. But it has completely reorga^ 
nLsed its outlook now, and I am sure 
that we must have universities that 
will teach students to look at things 
in this new way, and also train them 
to take their place in the scheme of 
things as India is becoming more and. 
more industrialised. In this way, we 
shall also be able to eliminate that 
bogey of all degree-searching students 
as to what will happen to their train
ing after they go out of their universi
ties, for the country will be getting 
ready to absorb them as they complete- 
their studies. Thus we sliall create 
the personnel of highly technically 
qualified students and staff.

I am very happy to see that 
regional languages are going to find 
great sympathy at the hands of the 
University Grants Commission. In 
thl*; connection, I would say that sure
ly Sanskrit must find a very good 
place, because if we are to save any
thing of our national heritage, it has 
to be through Sanskrit. The Sanskrit 
background is already there in place* 
like Nabadwip and so forth, where It 
is fully alive still. The Shri Chaitanya 
University for Sanskrit will, I hope,, 
be surely sponsored by the Commis^ 
sion.

I feel that the Commission must 
also lay great stress on rural uni* 
versities. Wherever there are col
leges in rural districts, we must see 
that they are able to expand to a 
rural university, because the art of 
developing the villages also must be 
treated as a univeristy subject. I f  
we have to develop our nation, we have 
to develop nearly 85 per cent, of our 
people in the villages; there are lot» 
of technical subjects that the rural 
universities must tackle. Soil engi
neering, food processing ^ d  so oii. 
Agriculture which is a vital rural 
necessity m\2st also be taui^t at fhib
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university level, and not merely as 
just some little courses, because the 
latter would no longer be adequate 
for a free India. Rural universities 
must be adequately helped to form 
themselves. If we have not got them 
so far, it is a shame. The University 
Grants Commission must make this 
possible.

Education is more and more a 
m/idening vision rather than just a 
standardised procedure. In this wider 
yision, although the modem universi
ties cannot any more follow entirely 
the lines of the ancient universities of 
Nalanda and Taxila, yet they must 
sponsor that spirit. For, if anything 
haL put India on the map of the 
world, actually it is our universities 
and colleges that have been doing 
wonderful work all along. I hope 
they will go on from strength to 
strength, and the University Grants 
Commission will act as their guide, 
philosopher and friend, and help 
where help is needed but refrain from 
interfering where interference will 
be harmful. The aim of education 
has to be, and always is, that it 
i^ows to the students the idea that:

“At the crest of the hill, I shall 
hail newer summits to climb”.

fTORf (f^HI
TO ^  5PT

T O  5 :^ I  ^

f^rar ^

^  ^  ^

ftjlTT »nTT rR ^ fW T ^
^  q r ^  ^  I ^ HiTsm
I  I  «fk ^  cITf

% f̂ 5T9Tr ^ v r  ^ VM l

irtr ^  *TT ^ ^ ^
^  ^  ^  ^  1 1

m i  T w  mtnwn (fvrftwpr 

) : i f i r

^ fiWH :

3rrf%^ ^  q w  %■

^ »TT*T dt

^  f  I mj I

“It shall be the general duty 
of the CommissicHi to take, in 
consultation With the Universi
ties or other bodies concerned, 
all such steps as it may think fit 
for the promotion and co-ordina
tion of University education and 
for the determination and main
tenance of steindards of teaching, 
examination and research in Uni
versities __ ”

«n î( ^

^  VFE" ^  ^

•Ft M<iH ^  ^■ f̂PT %

^  ^T^iwr ^  %f%?T ^

^  VTR- ^  t  

^  ^  WTT ?5nr

^ f w T  t  ^  ^  ^
^ w n r I

% ^ ^ *PT T̂TR' «(<<?!

^ s i r  ^ r̂nrr «t r  titrt

^ I

f̂ PTT Ti^

^  ^  f  I ̂  ^  fk^  ^

«rr, % qin»T
% VifhR'VTW VT
T̂T I O T  vfTRTn *rniT ^

vf^+ TO  f r o  T O  I

iHTf ftranfw  
^  v f i v R  i{hrr f v  V R  i
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[«ft 1% ^ ]

w f  T̂FTT I

t  55At  T̂̂ r̂ TT 3Tf f% ^ f ^ -

^V-. ^  + 1 1̂ Ji'fl d’l+l TTJf«r^ ^ 

f  ^  ^Fjft iwfiTfw

^  T̂TT !<. ^ ^  ^^TRTT ^Nl 

I  f% +pTi^K t  e f?rr ^r^, 

^n^nr ^«FtT i 3̂̂

t  I ^
^wftv2ff)-iiK ^ ^ ^>fl-

»̂T ^  ^Hl ’Wrf^ I ^̂ TR" ?TPT Rri l̂ 

f5TT t   ̂ ^
% ^ ^ |?TT % f e ,

TTfr ?HTfT #  ^  ^TW W m i: ^  t
^  f W  % ^  ^ ^ ^ T F T ^  

^  I ^  i  ^ %
j f t w  t  ^ 3 ^  T̂̂ ’EWr %

I ^ ^

^RIRTT f ^  f e n 5TT

t  ^ ^  ^r ?Tff t  ^
f w  ^ d^fH‘+^ f w r  ^  w-«TT wsn^ 

TOT ĵTRTT t  I T̂TSr ^  ^  ^  ^  ^^f^2|- 

T̂T̂ T ^  f , ?T7  ̂ ^  ^

^ ' l ^ l  ^  eft

^  ^  ^  t ^
^  ^ ^«Tf3rw

^  ?f\T ^
^  i ^ î,rH'̂ ’< r ^  T̂F?

«FfhFT W ^  ^ WTT ’an f^

?Ft #  'j^H  ̂ ?rrfv ^

fefTT f i r w #  fT  ^ R n m  ^

^  I

i r f M ^  j m >ft f ^ i

f?IT t  ̂ î̂ M % %^IWT 2!?t p r
^ F T ^  f w f r  I w % ^  ?  
f t r t t  ^  I  f% iiii<HH 

^ ^ rrq rtsT f^ T  1 %«r<#H' ^  ^  ^

?ftT ^ I  «f\r 

t̂ T̂T ^»ii ^if î* ^  dl̂ +j ^ ;

^J^nfr T O  2Tf*T 5Tff =^Tf^ I

S I ^ t  :—

“The Committee are of opinion 
that the directions of the Central 
Government to the University 
Grants Commission should be res
tricted to questions of policy re
lating to national purposes only” .

t f  f% 5̂ rfiT%

»T yrfi f% ^ ^

5Tff t  ?fk ? T T ^  ^  =^rf^ 
f^T^ ^  w

f^RTT ^  f%T3[ 9X^nX
^  cRi' f^rar ̂  ^rpT cTT̂

^ 5Tfr =̂ #»n I MCM^“

?fk

^  ^  fs4>i ^ ^ r f ^

<aiT+ ^h r  ^  vrf^Tait
% ^  ^  f ■ # wfr*ft fw T
5Ti'<t *PT% ^  'dH  ̂ fVi ,̂ ^nrrsr %
fetr 55̂ 7: ^  % i%TT w M

^tT®f ^  % ^nnir ^  #>t m

^rnnT ^fT^ #' t̂tjw ^  ^  I

^  # ^TTT^ 

^ fw FT % ii iW ^ T  f W C T  ^  ^rm 

ê; ^  f ^  |W  t  :—
“The State shall strive to pro

mote the welfare of the people 
by securing and protecting as
eflfectively as it may a social 
order in which justice, social, 
economic and political, shall in
form all the institutions of the 
national life.”
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^ ^  ^  tt+iM ?fV <TFRT ?FT

I  f% 4̂|R+1 fW T

^  ^  qft sTFg- ?F̂ , 

w(m ^  ^
^  5FR^ f̂n?TT f ^ ?PF I

«rr^ ^ ^  ^  ftrerr I
^  ^  3̂̂rM Y  ^  ? ftr^  ^
% f̂ TTT o t t HV ^ I ?rn3r f^^rNf ^  ^

I V k  ww!K ̂  ^  

f ^ t ’ i

^ l i « i  ^  1*^1 ^  I i [ y f ^  3Tf 

^  ^ r f ^  I *n5T5f̂ ”
^  r̂®?" ‘̂Ivî  ^̂ Rh" ^fH T̂TSB

vSTRT ’« n f^  I

?T  ̂ ^  ^
| f¥ ? n ^ ? [ ^ ^ # 5 f t5 r | ? r  

% w m  ^  |tt f  ?fiT 3fr

r^iTl^ ^ f ^
*T ®FT fR> ^ ti’H5inl ^ 

iR  ^  5̂1 Iq ^ € t  ^
%r^ ^FHT f%2TT ̂  I '3rR% f  ft»

% ^lPl'’i^ «iVltt 
51T t  «flT # ^  ?mr % ^n ff^  | i
^ ^00 ITT ^00

^  t  ^  f s l w f  apt ?ft*r 

^  ^  t  ^  ^
^  ^  Hl4»r<ql ^  ^  t  I

# n̂rfRTT ^ f% ^ ipR t fx*fte ^

3R̂  511̂  I  ^
f^ftnn MiVn ^  ^  '̂ trt i

i | ^  ii r̂mT t  ftr ^

s n w  ^ ^ ^
^  'STR’ ft I ^  W ^  f  I

# f  ?r^R l<gt PmRRTT

^  «PT ^  « in w  ^  T ^  I  \
^  ^  I  I

f̂ fT̂ TtRT ?rnrr R̂̂ flr ^

'd'Tfiq ^7^ T^ f , 5nrf ^fl^ ^  ^  ^ 
tfl’ ft ^  HK<i-*ft3% f' I ?rflt SJ: iT^hi 

*TeHl % -HrH  ̂ ^  nt>d*fl f̂ nPRT̂ " 
vcii «ff I ^  ̂  ^  ^  ^  1^
f^TRT ’T̂ rn' H>l«l *\̂ i Wl< ^  

?iFr r n n t  ^ ftr 5i î« i w r *

ftR T W  I ^^PTrRTr %  ^  ^r ?Tf

1

f e  qR^TM ^  ^  %f%^

Wr t̂ 'S ?TT̂ T ^ 1̂, VT 

T T ^  ^  W ,  ^  ^  ^
q W r  ^  «f ^ \

% JTHT ^  ?Tf ^  ^'^fer 
^  ^  ^  I  I t  ^

f ,  iTTsrr-
f^R^HT f ,  ^Tf% ^
^ f̂cirvxr^# ^  f f p w

spt I cfl*1 ^  1  ̂ ^ 'S ^

^ o  ITo %  I ^  *T̂ T5T TPT ■*H I

TMRrm
^  ^  I f s i f^ w  ^ I

^  '51̂ % ^  [h«t»h f^m \ f^RT
T O  f s r f ^ Tc I , ?nr ^

T̂T, ^  ’TT ^
I ^ Tfa O  

t  ^  ^ tnp
^s*t>i d*^ *f T̂Rr ^1 T̂T I 'dH ^  ^rr ^ rr

W» ^ TTitTT I
fsrf P̂T  ̂ ŜTFRTT *TT ^

^ ^  ^  ?T3ff
Hô 'ajl 1̂ ^ ^ r ? %

fgf^P H  TC ^  'T f  ?ftT 

%irrTTi^nTT5 ^  ^ ’rt

?ft ?TT^R 51̂  ^  ^srrar i %

?rnT ^ ^  ^  ^fhrf^rf^ ^

VTwnrr ^fVr ^ ^
’g iiw r  f , 1 \̂T ^  %“ fW

pt^lVRV I  I
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|;5ERt I
^  ^  ^ I ^ n̂rfRTT ^ 

a ip « fr t  ftrerr sn^

1 1 ftrerr ptf^ ^

f% l̂ r̂SfTT fsRFTt ^

^ T̂RTt
I ^  ?rnT ^pft ^

^  ^  f fTt ^
5 ^  î xT̂ PR" ‘t>Hi ^rrf^

^  ^  ^TRTft ^rfM^TcT ?T ^  I

Tl.ap ^  ^  t  I uj^f^it^ q  

^  fe !T  Tra t  ?ftT fs^<iit

? «r^ ?fV7 ^  ^̂ TRT ^
fs^Tfw «n# I  I ?TT3r ^  ^  qT >ft 

^  whr  ̂ v̂r: ^wRi I

17 ^  f%?ft ET̂ Tpr̂  ̂ T̂Tf »T T̂RTT 

t  €t ^ m 55fk ^
sfrar t  rft ^  ^ =^Tf^ I

<Miti ^ % «)i< «f?tf 'Snn̂

'aTF̂ t ^  ^ <HI^ 'an-nl |r I

«rr^ ^  «wi^ %■ ?iVft ^ *Tift

t  I ^  JTT ?rt «rt ^ftrt ^  ?>r 

^  f^ r̂r ?fhr ^
eft fTi  ̂ «rt r̂TTR’ ^  ^

crf^T ^  =?TTf ,̂ ^  «M V
«|yflOr+T 5TRT ^<: ?fT̂  I

?T f^TSiTf  ̂ ^  ^ ‘CNft t̂

?l7cf3f3r ^  I ^  7̂a1f

^  ^  ^  ^ T  5T ^^Idl ^
■ft̂ FTSr vpi^5nr ^ 7WT ’PTT ^

?̂5T̂  % <m w r*
*pfe  ̂t  J ^  ^  ^  ?T^^T 3TR^ 

*̂t ^prnft qV ^  f e

I i T ^  ft t̂T 5t^p: % m€( I  ?

ftf) «TP7 vr?T ^  f t  *?rfW I ^

^  W[ flTT ^ I H t  €1?̂

^ k m  ^  irr T O  =5TT̂ w f ^

^ I ^
I >ft ^  

njsp ^Twr ^ I 3̂^ ^
T » ^  ^  ^  p r  «rr I ^
>IT̂ W «i®al ' a i ? f t T  '3  ̂^  'S^HMH  ̂

^frfT ^  ^  t’W
I ?TPT ■5̂ P̂T?T

TT ^>T ^  ^  ^rrf^  I
?ftT, ’ETWR ^ ^  <T3H

% ^  ^ I mr. ^q -
q̂ T̂. ^ I ^5PT^

?T<'<t»p: ^  wmW ^
T ^ T  =^lf^ I

t  ?TRIT, g

^r?f1f q r ^ftr i

zft ^O itto f M w  (?TFR) :
# # «nlt ^ ^  ^f^f^jfV

?JI«-d̂  >̂ffT5T̂  % oJTT, <ftT W ^

^  I # t  ^  ^  ̂

F̂TT r̂ar ^  ?r^T t̂̂ rr i

ST3|^H tF̂ %̂ «T STTRT

^ ^  f^^Tpff t  ^3^ ^
f̂tift ^r «ft¥T ^ ? f  ?anTO f t  |

^  ^  ^FT^ I: f% ?fr3r ^
%ftK fefTT ^  ^  f^RRT 1 ^  W  t  I

^  1 1 ^  eft 1 ^  I  spT

fentjiffcrĝ ' 5|Tt ^ I;

^rf^Nt ®FW ^Rirft ^ ^ftr ^

,aw ^nrpT ^  fti^i ^  ?iT«i^4+dr

I  ^  ^  ^ 3̂  ITTSRIRkTT

t  ^  ^  ^ t i ^  <rw R ^
I  ft> ^  flT ^  I ?PR
ii[?rr *1̂  ^<dt, ^  ^  ^TH 4*<i®ii' % 

^  ^  1 1  T ^ f ^ ,  A i  ft? 
*1^ fif?f ■ 
BWIX ^ f i 5 ^  n f ^ 1 1
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f%  f^T^T %  ^  ^

^■<+TT ^  ^ e f  ?TT#

TT'ii ^ f ^  srmn ^  m  ? m  

rr^ m  tk »t t̂t ,̂

^  JTT̂  I ^  m m  f̂̂ T̂ 1% r̂

^  ^FTrTfrr ^  ^Hi w rf^  I ^r+H, 

^  T̂R *TT ?mT Mm?! 

^  ^  w i H t

*«TTTOt ^  T O " ?ftT ^

*Ft 0 «t»i *T "̂ pT, 

t  •

zrf̂ T2rf î€t î<^Ticii % »rnT *̂ r 

■*MH ^  ^

^t h : ^  ^  ^

^  ^  # JT’ ^JTRt 53W^ # ĴqKT 

jfewr  ̂ ^  ^T -*11̂  T̂̂ sjr

^  I 5R w  ^  ^^FRT
^JT^n" I  I

^  ^  ?nft ^

 ̂ ^  ^ ̂  WM ^ cit ^5T

|5TT %  ^

M ^ T q < t  I

|, flf ^ ife p T  ^

^  w  'W '^RT t  ^

^TTm, srra'TT, nr 

^  ^  n^-qK

1 % ^  ^  I ^  3irT ^  i  f%

^  q^iT w  1 3fT «rr 
4>tftn *f 5Tnr ^

^  ^PTT ^  ^

ffhc *i?t3nf%̂  ^  ipT

*  1T| ^PRmr I  f% tTR ^ h M  ^rniRTS 
f̂7Tiri%€t f̂ TOT^-^rte % ^rwp  ̂ ^

^  «rVOT |> I  5|T f w  

rfTT?: ^  I  «ft^  5 s r^

^ r* i«ilt ii) ¥  f e w  ^  f w

w\ ^  ?TP5^ ^  ^
^  ffrt(  ^Pi'ql%€l’ ^  w  «TRr ^

T̂̂ TT̂   ̂1% ^Tf, ^1% 5?TTfRR ^«||^<0

# T̂ZTRT 3̂ % ^  ^  5FR ^
5 ^ sqtr̂  f^aif r̂zflf ^  #  ŝrrsft 1

%  ^ -^ T R T  #  «ft< ^ -  

^ f % f ^  '̂ TPT #' ?ftT ? n ^  3T7^

^  ^ T̂R?T  ̂i  ^  ̂ dfT^- 

•T̂ T̂  P̂T *idH^ ^t^lT I ^^*f»

i^ T t#

WFrt ^  "nlonfsri^iTt ^  ? p n r

^  I 4' w f ^  ^  W $

3t Tt  ^  ^  ^  spt3n#T3?R

*1^  ^  *b1 W)f *̂1 1̂*1 ^

r H p i^ v N"

^  1 ^  ?iFn?it f???r# ^  P̂\̂  % 

fifty, ^  F̂nrt # ^  ^

3FFT # t ’ft’ I ar^Hi ^  3m  ^  

^  <HiM ^  Hal It  ^

^  ^  ^  ^  ar^nr

^  ^  I w r  i

? r i 7 I  ^  ^

^5TT ftr ^  ^  ^^TR ^

I  în=R ^  T̂TTT 2FTJT

^ T  j ^  1 1  f^rar f^^nrv 3pH
qr^ # 3T^ ^  ^  ^  ^
53ITO Tnfim  t  ? fk  ^

^  apT̂ T ’TRT
^  3 m  #  w  ^  I

W T T

^  I  i

^  %m^ T ^  ^  ^

»n^ ^R% ^f^i^THdO ^nf^

^  w  I  #  3ft

^TX fk yr^ p f ^  +l^d.n^

TO  V T i( k  i # d ^ % i r T ^  w N  

«PT*15̂  ? i  V n iF
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[>î t i o ^ frfw ]

r̂JRT̂ ftrforr 

?Pnft % 5^1

^ fk r̂r I 3R- ?rrT ^ rw

ftr ^  ^ 1 w
*PT w r  ^ I T̂R, ^

jp fw r ? Pr<4f<ifd̂ * ̂  WTT-q  ̂
'WS’Tf̂ RT ^  ^rt  ̂ ^

P̂TT ^ 1̂  ^ ^  ^  f̂%*TT I
5T5T ^

iT̂ T%̂ Fr r^iln^O % "TRT ^  ^  f̂if̂ RFT 

% w  ^  5rr ^  ^

fqs?iM?i ?ft «T ^  ^f*T ^ ^  %(m ^

^  T̂̂ r % 1%^ ^RT 1̂ <

f e r  ŝrr̂ T’ ?tVt ^ ŝn̂ ’TT
^  ^tT  ^  I <4)<r| %

^ J te r  ^  ?fh: ?nTT

^  mrft ^  5n#ify ^ OT 

^ «c  ̂ ^  f e n

«T T T ^  I

1% ^̂ 9% ^ ÎhT I

«n  ̂? ?pfft ^rr^ ^
?\9

^  ^ n f^  r ^  m f^m r # ^  ^  
Tnr ^  t  ^  %”

^  ^  ^  ^fTf^ I 4 ‘
^ 1P?TT f  f% ?n%T #

sppRR trv ir̂ fHf̂ -̂ -fd'cSr (̂Tf\i 
*T fv V'CT I
irf̂  ii^rnr^fd^ ^
#5zn ®*>t ^fT ferr '5m̂  ^

t̂cTT ^ ^  ^  f̂rnr

?  ^ ^TOT1 1  # ^TRwr i  f% ?fV 

spT ^  v̂ T»TT qir»i«( ^  I

T̂?r ^ ?ftT ^  f  ft> ^  ?

f?H9fT 5^  I  f% ^

3!7tnf ^  ^ ^ f r t t ;

T̂pft «<+K 5RR f̂̂JTT
TN’ ^ I  ? fk  W R  TT  ̂ ^

^  ^  ?fhc ^  ^  ?TW^: ^  ftf

N̂«i*i<i ^  frfir^rr >d̂ Vl ftrwr 

^FTOT^^^STRft I ,  

?flT ft)T ?fT^ 3ft y^FT %t![ ŝrnr 

f  ^  ^  ^  ^TT# f  I

iniT ^ ^ f% fsjilVi  ̂ 'JiHdl %■

TO ^  ?Rn: ^jf5T5ff%f?^ % 3?n:

T R  ^  Tp(t ^ntr, cfr

A  ^*i5iqi g Pp 3̂̂ t¥V ^fwr ^  f%

5̂TR f , T̂R ̂  ^  ft»fV 
^ r f ^  I w  ^ f^> ^  ^  ^

W  t  flRRJT t  %

«rnr ^ t#  3̂̂r ?V

ĵRTRT *T]|t ^t»ft ^ r f ^  I Vif̂
»niT ?ilT 'Tf^^T^^riW T w

1̂  ^ ^  w a x n̂r ^

^  mWRW ŜFRTT ^  Mm 
'»i»ini ^  Ri<HT % 3TT̂  ?t ^ft^ff ^  ^  

M <u|T fi^^ol ^  ^ I wf^TTT,

^  ^PFft ^ f% îf̂ RPT r«|-qlO ^

srnr ^  5fk ^  crNtt ^|ftr
^RT^Ni ^ ^  € ^  %

^ fe r r  r̂n̂  1

^ ^ ‘?RT2TT, ? r m  ^

f^rar ^ :—

“ (c) recommend to any Univer
sity the measures necessary fo r  
the improvement ot University 
education and advise the Univer
sity upon the action to be takezr 
for the purpose of implementing 
such recommendation.”

«TT!)

c fR t ^  W r ^ I ÎTT ^ ^
»Prr ^ f% ĵfHqRi<ri %

^  ^ ^ I  I ?f1f ^

^Pr^Rivn T̂ [̂ |%snT % ?Erw ̂ «wr:
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^  Hi**I
%r^

^  ^  ^  p̂f̂ RPT ^

I  ^  n̂raRTT I  ^  ^  p

^  ^>rt» ...........
Dr. BI, M. Das: I may mention to the 

hon. Member that the enquiry into tfie 
finances of the university has taken 
the first place. That is the first item.

Shri K. C. Sodhia; That is only an 
enquiry. You may make an enquiry 
or you may remain silent altogether. 
What is the use of your enquiry? 
After an enquiry there will be an
allocation but where are the recom
mendations to be made to the imi' 
versities? It is a question of making 
recommendations to them about their 
ttnances which they ought to take into 
consideration. Where is that? You 
may think that their finances require 
certain improvement and then you 
ma> allocate to them Rs. 25,000 or 
one lakh. But where is their recom
mendation which they should take 
into consideration. That is the point 
which I want to bring to the notice 
of this House.

^  t  I ^

^  «nfy '*¥V ^  ^
^ i f l x . . . .

Mr. Depaty-Speaker: There seems
to be a recommendation here.

Shri K, C. Sodhia: That is a very 
good recommendation and I am ir  
favour of it.

Mr. Deputy-Speaker: I understood 
the hon. Member to mean that there 
was no clause here providing for this.

Sbri K. C. Sodhia: I say that there 
is a clause: it is a very good clause 
and I entirely agree with it. That is 
■what I wanted to submit. I have 
done.

Slitl B. S. Mere: This question of 
«dueation and particularly higher

education has assumed great impor^ 
tance and as we develop towards the 
goal of socialistic pattern and increas
ed industrialisation, it is a question 
which will assume progressively 
expanding importance. In the past 
different enquiries have been under
taken even by the Britishers for the 
purpose of giving proper shape and! 
form to the imiversity education- 
Right from' 1854 the year of fflr 
Charles Wood’s Despatch to the time 
of the Sergeant Committee’s report 
which was the last report of the 
regime of the Britisher, different pro^ 
posals have been advanced for the 
purpose of improving the universitftr 
education and for the purpose of 
giving it a progressively greater 
technical bias. And yet no improve
ment took place. But my difficulty,, 
as far as this Bill is concerned, is;, 
will this Bill and the University 
Grants Commission that we want t<y 
bring into existence help to achieve*" 
the object which we have in view? 
The object is great, noble and w ill 
receive support from every quarter o f 
the country but the instrument that 
you are fashioning for serving that 
objective, whether that instrument is 
strong enough, potent enough to meet 
the objective or to canvass the objec
tive is the real question that we will 
have to face in this country.
2 P.M .

The functions described in clauses
12 and 13 will necessarily force thL> 
Commission to practise a sort of 
tight rope dancing. It will at the!" 
outset invite opposition from th e 
States because education is a State 
subject and they are very sensitive to 
their provincial autonomy. They will 
say that this University Grants Com
mission is likely to put their owa 
finger in the pie of provincial subject 
and that is why they will react adven. 
sely.

There is another aspect also. What 
about the attitude of the universitiesr 
Even the universitiw will not look with 
favour, except when they receive a 
fat cheque from the Commission, at̂  
the activiti^ of the Commissiott 
because, they In their own way, are*
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lalso very much vigilant about their 
^wn autonomy and they do not want 
any interference particularly from 
<the Government quarters. Now, it is 
4iuite open to argue that this Uni
versity  Grants Commission is a body 
independent of the executive govern
ment. But, the composition that the 
Joint Committee has recommended 
in clause 12—whether you designed 
i t  or not— ^makes the body entirely 
subordinate to the executive govern
ment. The composition is like this. 
Nine members are to be appointed 
<m the Commission. The original 
3 i l l  said: “Not more than nine” and 
ih e  Joint Committee has effected the 
«only change in that they have fixed 
mine as the final figure. The Radha- 
'krishnan Commission recommended 
a  Commission of five members. My 
ifriend Shri H. N. Mukerjee is in 
favour of e^ anding the number to 
17. I am not in favour of expanding 
this number till we have some ex
perience , of how this Commission 
functions because merely multiply
ing jobs in the gift of Government 
■is not a service to the coimtry but 
only adding to the strength of the 
executive government, as far as dis- 
tribut’on of patronage is concerned, 

'^ e re fo re , I would accept, as a matter 
o f compromise, the nimiber to be 
nine. But, how are you going to 
appoint them? Unfortunately, nomi
nation has become a sort of craze 

-with some of us th o u ^  we were the 
•most vociferous in condemning nomi
nation. Now, why should we have 
nomination? Because it is argued in 
the holy precincts of education there 
should not be this ugly scramble for 
|K)wer through the method of elec
tion. But, this executive govem - 

, ment itself has come to power and 
is made to remain in the saddle of 
power by the method of election. 
The doors which welcomed the exe
cutive government into power should 
not be closed as far as educational 
institutions are concerned. Election 

-was one of the strong and potent 
'Weapons of politicai education and 
even the Vice-Oiancellor aihouXd not 
"be chary about, or should not feel it 

r^ o g a to r y  to

or position if they are required to 
fight certain elections.

Here all the nine persons are to be 
appointed by the Government. I 
would not blame the Government for 
this but from our past experience of 
how nomination was used by the 
Britishers we have developed a sort of 
opposition to nomination. ApjK)int- 
ment by Government means that it is 
the sacred duty of the . appointee to 
tow the line of Government whether 
it is right or wrong. That is the feel
ing that we have developed in this 
country. Uhless we make it quite 
safe for nominated or appointed mem
bers to retain unaffected their original 
independence it is difficult to expect 
that such persons will be discharging 
in an independent manner their res
ponsibility to the country and to the 
sacred cause of education, I would 
rather urge on the present Govern
ment that they change this composi
tion and introduce the element of 
election. They have got their own
representatives on this Grants Com
mission. By nominating everybody 
we should not be made a tool to 
carry out whatever the Government 
decides or orders.

Then, in addition to this feature of 
appointment there is clause 20 which 
also will give the Government a 
supreme hand as far as dictation of 
policy is concerned. Here it is said: 
“ relating to national purposes” . Mr. 
Deputy-Speaker, as a lawyer I would 
appeal to you to tell me, is it possible 
to define precisely the connotation of 
the expression “national purposes” ? 
What is a national purpose? I, as a 
lawyer, fail to understand, but that 
may be due to my own deficiency and 
I would look to your superior know
ledge, Mr. Deputy-Speaker, to give me 
some idea whether this expression 
“national purpose” is capable of carry
ing any legal connotation which is 
capable of being interpreted because 
there is likely to be ccmflict.

B«ba intmmumu
mtai depist«r

SlBCh: G o w n -
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Shri S. S. More: The whole path 
w ill be beset with so many conflicts: 
University Grants Commission versiis 
State; Univeristy Grants Commission 
versus universities and now Univer
sity Grants Commission versus the 
Central Government. When there is 
conflict between the University 
Grants Commission and the Central 
Government regarding what is “na
tional purpose’* then in such disputes, 
according to sub-clause (ii) of clause 
20, it is the will or the order of the 
Central Government which is the de
ciding factor. My submission is, „ let 
the Government have the whip hand.

Dr. M. M. Das: I may refer the hon. 
Member to the Report of the Radha- 
krishnan (University Education) Com
mission of 1948 which has thrown 
light upon this question as to what is 
a  national purpose.

Shri S. S. More: I have the greatest 
respect for the recommendations of 
that Commission but I feel as a law
y e r —and many lawyers will be pre
pared to agree with me— that in spite 
of what they have said, when the 
question of interpretation of the word 
“national” crops up it will be extreme
ly diflacult even for the Central 
Government to prescribe the definite 
bounds within which these puri>oses 
are to be placed.

Shrt Dhulekar (Jhansi Distt.—  
South): You want deletion of these 
words?

Shri S. S. More: I would not ask for 
-deletion out let them be substituted 
by more suitable words which are 
capable of proper inteipretation. That 
Is my submission.

Then, I would furfeer say that the 
period ot a Commission’s member is 
six years and the Government have, so 
to say, surrendered, on the recom
mendation of the Joint Committee, the 
power of removing a member. Of 
tourse, they may prescribe disqualifl- 
caticHQs but disqualifications will 
have to be something definite 
wiless a member incurs that 
«ort of disqualification he will 
Bot be capable of being removed. If 
you want to have nomination then 
necessary corollary to that do not 
want you lo nomination—Ihaft

the Government also must be given 
the power of removing that member, if 
necessary, for reasons to be recorded. 
Otherwise, a member may go to the 
Grants Conmiission which is a body 
of nine members but he may not be 
to the satisfaction of either the Cen
tral Government or the different State 
Governments and the universities. A ll 
the same everybody will be impotent 
to remove him with the result that he 
will be a spoke in the wheel obstruct
ing or putting some other impediment.

Dr. M. M. Das: Are we to interpret 
the hon. Member that he wants that 
members appointed by the Govern
ment to be at the mercy of the Gov
ernment and the Government should 
have the authority to terminate their 
service at their own discretion?

Shri S. S. More: The hon. Parlia
mentary Secretary himself knows that 
under so many statutes the Govern
ment have power of appointment and 
the Government have the power of 
removal also. These two features are 
usual: the conferment of the power 
of appointing and the power of remov
ing. If he is pleased to say that the 
members who are liable to be removed 
by Government are not placed at the 
mercy of the Government, then I am 
prepared to accept his interpretation. 
I would only make a request that in 
other statutes also the power of re
moval should be removed so as to give 
complete independence to the member^ 
concerned.

As far as the six-year period is con
cerned, I think it ought to be shorten
ed. In view of the great responrf- 
bilities, it is quite possible that after 
the termination of say, three years, a 
member may offer himself for beinf! 
appointed, if his services are good and 
valuable and deserve to be continued. 
To keep him at one streicn for a perJou 
of six years is more thaa what is 
necessary and to that extent I would 
request that the period of six year^ 
may be shortened.

Coming to clause 12, I feel that the 
functions of the Commission do need 
some precise and concretised formula- 
tioix ^  far as I am concerned, I do 
not find in this BiU any specific men
tion o f lural tducatim  or r u iil  utnl>
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▼ersities. All the 35 universities, I 
understand, belong to the urban areas 
and they are situate in the urban 
areas. All the constituent colleges and 
all the affiliated and other colleges 
together totalling 900 also come from 
urban areas. What is to happen to 
the rural problems?

Dr. Snresh Chandra (Aurangabad): 
Sir, I rise on a i>oint of order. I want 
to ask before you vacate the Chair 
whether the person who occupies the 
Chair after you is bound by the list of 
speakers which is already with you, or 
whether any Member who rises and 
catches the eye of the Chair, is entitl
ed to speak?

Mr. Depaty-Speaker: There is no
point of order here, but all the sam?, 
I am bound to clear up some misunder
standings. No person who is sitting 
in the Chair for the time being is 
bound by any direction given by the 
person occupying the Chair earlier. I 
may tell the hon. Member that if I 
were here and should continue to be 
here, I shall try to balance things, by 
calling some from here, some from 
there, some who have spoken in the 
Joint Committee and some others who 
have not been on the Joint Commit
tee and diall try to distribute as 
much as possible so as to maintain 
the level of the debate. Secondly, I 
would give opiwrtunities to those who 
have not taken part, and thirdly, give 
opportimities to these who have al
ready taken part in the Committee 
but who may wish to explain their 
position here and fourthly, I would 
choose the Members on other impor
tant considerations as welL If any 
particular Member says that he has 
particularly prepared for this disctis- 
sion, I have absolutely no objection. 
A ll Members w ill be taken into con
sideration, but they must realise that 
there are 500 Members and so every 
Member cannot be called. There is 
no intention not to allow any Mem
ber to speak. I am always having 
an eye upon all those Members who 
have not sptdten so far and to the 
best of my ability I am trying to dis
tribute the time to all Members. No 
bon. Member who occupies the  Chair

as Chairman or Speaker or Deputy- 
Speaker is bound by any directions, 
but normally, if I should continue in 
the Chair, I would follow the proce
dure which I mentioned just now. I 
have already noted whom I should 
call and in what particular order. 
Thereafter, others w ill be call
ed. If in the meanwhile, a Mem
ber who sits on one side feels that 
he is an extraordinary Member, and 
that he ought to be called, he will 
certainly be called.

Dr. Snresh Chandra: I was obliged 
to ask this question because every 
time when we from this side rise to 
catch the eye of the Chair, accordmg 
to the practice of democracy, we are 
told by the Chair or any other Mem
ber who is occupying the Chair that 
he has been given a list and that he 
is bound by that list of persons. It is 
not a question of any Member being 
an extraordinary Member, because 
every Member is entitled to speak and 
every Member is supposed to have 
extraordinary knowledge on every 
subject.

Secondly, it is our experience that 
every time it so happens that every 
person who occupies the Chair— it is 
no reflection on the person occupying 
the Chair— starts from the left side 
there and ends up here, at the front 
of the right side. They never see 
further outside this circle. We really 
do not know how Members on this 
side can exercise their right to speak.

Mr. Depaty-Speaker: The hon.
Member is so good and he is on the 
right side and so he always catches 
my eye. But he has not risen nor has 
he sent a ch it He has not given me 
any indication to speak. For instance, 
the hon. Member next to Shri B. K . 
Das stood. He has not sent me a chit. 
I did not know his name. I sent the 
Marshal to ascertain his name and I 
have noted down his name here. I f  
only the hon. Member had stood up 
once, I would have noted him. I have 
got 20 names on my list now. Nobody 
is missed. I have noted down the 
names of all hon. Members who have 
stood, and I am trying to apportion 
the time to them. You are on my 
right side. How can I ignore It?
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Shrl CliattopadliTajA (Vijayavada): 
I would like to point out a glaring 
fact that there is lack of quorum in 
the Hous«.

Shri N. Racfaiafa (Mysore— ^Reserv
ed— Sch. Castes): Only very few Mem
bers like Shri S. S. More are getting 
chances and they are getting repeated 
chances on all debates, whether they 
are on the Select Committee or not, 
whereas other Members who have not 
si>oken are not given a chance to sp<»alc.

Mr. Depuiy-Si»eaker: Occasionally it 
so happens that the Opposition gets 
more chances.

Shri S. S. More: Some Ret a chancc 
to speak here; some others are getting 
a chance to go to foreign countries, 
which IS more substantial.

Mr. Deputy-Speaker: I am not con
cerned with the other aspect. Mem
bers will realise that occasionally 
Members of the Opposition get more 
chances, because they are smaller in 
number than the number on the 
£>ther side. We will proceed with 
the debate. I am sure that within 

the time allotted, all hon. Members 
"Who have risen so far or who have 
indicated their desire to speak will 
have an opportunity to speak. That 
IS my desire and I shall try to fulfil 
it.

Shri Nand Lai Sharma (Sikar): 
A re  we to conclude that only protes
tants will get chances or even mute 
Members will get a chance?

Mr. Deputy-Speaker: Invocations
w ill also be heard in this House!

Shri Mulchand Dabe (Farrukhabad 
DistL— North): Will the Members who 
may rise hereafter get a chance to 
speak?

Mr. Deputy-Speaker: Up to the time 
when the Minister replies, provided 
there is time, whoever rises and 
catches the eye of the Chair will be 
given an opportunity to speak.
C P a n d it  T h a k u r  D a s  B h a r ca v a  in  the 

Chair]
Shri S. S. More; Before I resume 

toy speech, I V o u ld  request you to 
take into account the time lost in the 
lolerruptions.

I was speaking about the functions 
of the University Grants Commission. 
I find that no specific mention regard
ing rural universities has been made. 
Unfortunately, there is hardly any 
university which can be said to be a 
rural imiversity. The people living in 
the urban areas are getting all the 
chances to go to the apex of the edu
cational pyramid with the result that 
all Our activities,— educational, econo
mic, social and other— are dominated 
by the urban complex. I feel that we 
must rescue the rural areas, parti
cularly rural education, from this sort 
of incubus on it, and the best way for 
it is to develop a proper rural imi
versity. A  rural university will chalk 
out a course of studies which w ill be 
in accord with the rural spirit and 
rural tradition and at the same time 
will be effective so as to take the 
rural areas to a modem, scientific 
plane. Imposing our urban conceptions 
and urban outlook and urban approach 
to life on rural areas is creating a 
sort of conflict in society, with the 
result that the rural people find them
selves at sea and they have lost all 
interest in their lives. If the young 
people from the rural areas are to be 
properly educated and trained to 
shoulder their responsibilities, then 
the creation of a rural university is 
highly desirable and the University 
Grants* Commission should be specially 
directed to strive for that purpose.

My further argument is that the 
mere distribution of grants should not 
be the objective oi the Commission. 
The Commission should also see that 
consistently with its effort to raise the 
standard of education in the imiversi- 
ties, it w ill at the same tim^ achieve 
the purpose of lowering thb cost of 
education. Otherwise, in their efforts 
to raise the standard of education, in 
their efforts to bring about a co
ordination of edupe^onal efforts in the 
country, it is quife^i)ossible that more 
emphasis will be given, more attention 
w ill be given, to raise the cost of 
educating a boy or a girl. My sub
mission is that education should not, 
and particularly higher education 
^ ou ld  not become the luxury and tiie 
sole monopoly of the upper classes
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^ o  are well placed. The under-dog 
has to be looked to also, and not only 
should there be economic parity, but 
even educational parity w ill have 
to be evolved. Only when we succeed 
in evolving educational parity, will 
we be successful in evolving economic 
parity. A ll these educated people are 
going to be our future rulers. It is#the 
miiversity from which our future 
administrators w ill be coming, and if 
education becomes the sole monopoly 
of the rich men, naturally since the 
administrators are selected from those 
who have the highest educational 
equipment, they will be mostly coming 
from the small but rich class and they 
w ill be a sort of ruling community- In 
1833 an Act was passed for giving a 
Charter to the East India Company 
and Mr. Pitt who was in charge of it 
said, “We do not want to create a 
governing class or caste in this coun
try” . But, unfortunately, whatever his 
intentions might have been, our edu
cation has become the monopoly of the 
urban classes. It is the richer section 
of the community which can send their 
boys and girls for receiving the costly 
university education. I can cite an 
instance. There was a proposal to start 
a medical college in Sholapur city 
from which I have been returned and 
the organisers looking to the cost of 
education came to the conclusion that 
imless every boy or . girl seeking 
entrance to this college deposited 
Rs. 3,000 which was not to be returned 
no admission should be given. Initially 
to deposit Rs. 3,000 is itself a sort of 
an impossible task for *a man who 
belongs to the middle-class, leaving 
aside the persons coming from the 
rural areas. My submission is that if 
we want to industrialise our country 
and if we want to bring prosperity to 
ottr country as far as possible, we w ill 
have to undertake a huge reconstruc
tion effort and for that technical per- 
•onnel is absolutely necessary. We, 
Members at Parliament, may tech>̂  
nieal experts in talking sharp and 
talking as mu(^ as possible and wast- 
iag ttie time of this Hoiise, but as tar 
as the other tedm ical H
4K»cerned»4 octori, cngtaears etc*—•

we will have to cheapen the education! 
by which we shall secure the number 
of such personnel.

An Hon. Member: Make it free.
Shri S. S. More: I do support that 

idea. I shall be very happy if our 
rulers are genuine about the socialis
tic pattern. In order to demonstrate 
that they are really genuine, they w ill 
have to make such technical educa
tion free and, if possible, compulsory 
for those who really come from the 
lower strata of society. I would make 
one request. Will the Members of this 
Commission be treated as holders o f  
oflBce of profit and as such disqualified 
to be Members of Parliament— f̂or 
being chosen as or for continuing as 
Members of Parliament,— ^because they 
w ill have a whole-time job? They w ill 
be appointed by the Government. Hon_ 
Members know that the Committee 
on Ofltices of Profit has submitted it^ 
report It is difficult to decide whether 
a particular office is an office of profit. 
So, just as in the case of the State 
Bank, Government must come out 
with a clause saying that the member
ship of this Commission should b e  
treated as an office of profit which, 
should disqualify persons for remain
ing or being elected as Members o f  
Parliament or State legislatures. Such 
a clause will put the matter beyond 
interpretation or doubt. If we have 
that sort of a clause. Members o f 
Parliament w ill have to make it clear 
as to whether they want to remain 
as Members of Parliament and edu
cate the people from this forum o r 
whether they want to go to the Uni
versity Grants Commission and dis
tribute the grants for the purpose o f 
raising the level and bringing about 
a uniform standard of education.

These are my suggestions and I hope 
that this University Grants Commis
sion eventually as it progresses w ill 
be really strong enough and useful 
enough to serve the purposes which 
w e have in view and which will b e  
increasingly and urgently brought to 
our attention.

Sliri A lte k tf (No'rth Satara); 
Knowledge and education hare been 
held in very high eii«em aittce t i M
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immemorial, particularly in our coun
try. It has been said:

"STR'r q^rfir: r̂ r t : i"

One who is devoid of knowledge has 
been equated to low animals. It 
has been regarded from old times that 
when a man gets knowledge, he is 
called a regenerate; he gets a second 
birth as it were. But unfortunately, 
in our country education has not gone 
into the lower strata of society. What 
w e want today is that education must 
be spread in the very lower strata and 
every person must have an opportunity 
for securing knowledge. Our Ccmsti- 
tution has guaranteed equality of 
status and opportunity. It has also 
guaranteed social justice. Therefore, 
we must so devise our educational 
policy that knowledge w ill be avail
able to every citizen in this land. It 
is true that according to the Directive 
Principles, primary education at any 
rate must be compulsory and intro
duced in ten years. Attempts are being 
made to achieve this, but even greater 
attempts are needed and I hope they 
will be made. This Bill deals with 
imiversity education. We want to give 
knowledge to everyone; but at the 
same time, whoever is desirous of 
getting higher education must have 
facilities to get it. So far as the objects 
of this Bill are concerned, the Bill as 
originally introduced said that the 
object was that “such steps as it may 
think fit for the co-ordination and 
determination of standards of teaching 
«nd examination will be taken by this 
Commission.” But now this has been 
expanded. It is not only the determi
nation of standards and co-ordination 
that is needed, but an expansion of 
university education and research in 
luRher branches of knowledge. This 
has been provided by the amendments 
that have been made by the Joint 
Committee and it has been stated that 
*‘all such steps as it may think fit for 
the promotion and co-ordination of 
university education and for determi- 4 
nation and maintenance of standai^  
of teaching, examination and resecqn^ 
in unirersities will be taken by 
CojnmissioiL** So far as the prom oti^  

«n iyenity  «ducatioii k  eoncemail

there are about 30 universities in this- 
country. M y friend, Mr. More, just 
now pointed out that they are mainly- 
urban imiversities. But out of the- 
population of 360 millions in this 
coxmtry, only 46 millions live in: 
cities and the rest live in rural 
areas. Therefore, higher educa
tion for these pe<^le is a matter 
of great concern and that has to- 
be taken into accoimt. The Uni
versity Education Commission has laidi 
great stress upon niral universities ia  
the last chapter of its report, Thoughi 
it is the last chapter, it is the most, 
important. Rural education must be' 
of such a type that it would be greatly" 
helpful for the people in the villages,, 
for carrying on their avocations and 
various occupations in a very efficient 
manner, and would, at the same time, 
make culture available to them. The* 
present universities are in cities. If 
the villagers go there, they w ill hardly 
find anything which is of immediate 
use to them. When they are living in. 
the villages carrying on agriculture* 
and other rural industries, education 
that would be helpful in that respect- 
must be made available to them. l a  
this respect, the University Education! 
Commission has pointed out the 
instance of the Danish Peoples* Uni
versities. They have said that during 
the course of a few years in Denmark 
these Universities have worked won
ders. A  country which was backward 
in agriculture and other things was 
raised to a very high level and i t  
attained a very high degree of effici
ency on account of the ^ucation that 
was imparted by these f^ p les* Uni» 
versities. Universities on these lines^ 
particularly as our great Father of 
the Nation has pointed out, must b e  
made available to the rural areas. He 
had pointed out that while they are  
carrying on their avocations, they 
must get education. Teaching by
doing, basic education, should be th e 
type which we have to introduce in 
the villages. Even when these people 
are living in their own villages, in the 
rural environments, canying on 
farming, building, ccrpentry, etc., the 
education that is necessary for doing- 
Ihesa thing! in an up-to-datep m odem



Jjl5 University Grants 23 NOVEMBER 1955 Commission Bill 326

iS h ri AlW car] 
iashion with the highest efficiency 
should be made available to them. If 
i t  is so made available in the places 
where they are living, in their own 
vicinity at cheap cost— they have not 
to go far away to the towns— certainly, 
the conditions of these people will 
he improved greatly. Many elderly 
villagers came to me and complain 
that their boys who go to the schools 
in towns, when they come back, are 
good for nothing. They are not in a 
position to get good jobs because their 
education is not of a high standard 
and because they have not gone up
lo  the college stage. When they come 
back, they think that they are edu
cated and it is below their dignity to 
work in the fields and soil their 
clothes. As a matter of fact, they are 
good neither here nor there. Tliat is 
the way in which they fare. They 
m ay have leam t some lessons in profit 
and loss accounting and have solved 
some examples well in the school. 
^When they come back, it is all loss 
and no profit. This problem/Of giving 
higher education to the great popu
lation in the rural areas can only be 
solved by rural Universities as have 
been pointed out by the University 
Education Commission. I think that 
■this subject comes within promotion 
o f  university education. If it is neces
sary, it should be made amply clear 
by specifically saying so in clause 12. 
A t  the same time, I would like to 
point out that in this way many 
talents that are lying hidden in these 
villages will come to light for the 
laeneftt of the educated iirban popu
lation also. We know of Shri Tuka- 
Tam Namdeo, Tulsida* and Narsi 
Mehta who have give knowledge not 
only to their own people, but to all 
generations, for ever. They are the 
greatest exponents of rural culture, 
which is as high as anything that can 
be pointed out in this world. Such 
talents are to be searched and their 
abilities availed of for the uplift of 
the nation. Such rural universitiea 
Are absolutely n«ce8sary.

Anothei* point that has been atres- 
Bed upon in Ike Joint Committee is

in connection with research and 
science. That is the most important 
thing. Just as at one end we want 
rural universities, at the other end 
we must be in a positimi to attain the 
highest knewledge in different 
branches of science such as aero- 
engineering, nuclear physics, etc., and 
I may add, electronics and so on. 
Unless that is done, it w ill not be 
possible to complete our various 
schemes and programmes. Unless we 
get efficient persons from amongst 
our own people, who can do all these 
things? It w ill not otherwise, be 
possible for us to achieve the targets 
in the various projects planned. 
Therefore, I submit that it is desir
able to lay great stress on research 
and science.

I would like to point out that there 
are the various National Laboratories, 
which have been recently established. 
They should be availed of. The Com
mittee that was appointed to make 
suggestions in connection with these 
laboratories— the Egerton Committee 
— ĥas suggested that there should be 
liaison between the laboratories and 
the Universities where scientific edu
cation is being given. The students 
that are receiving education in the 
Universities should have facilities for 
working in these laboratories and 
benefitting by that. This point should 
be taken into consideration by the 
Commission. They should be in a 
position to make recommendations in 
this respect as has been stated ih 
clause 12 (f). It is stated that when 
the Commission’s advice is sought, it 
w ill be given. But, the Commission 
must be empowered to give advice 
wnenever it thinks necessary that 
■uch steps are essential in the inter
ests of the students and education. It 
should be able to makfr ̂ c h  a recom
mendation to the G o ven ^ en t and to 
the Universities. That ifi one o f the 
most important points so far as re
search is concerned.

It is also very important that re
search in our ancient culture should 
be carried on. We have a herit
age. We hare got a fimd of literature 
and a fund of knowledge in flaertnit



U nivenity GranU Zt K O V O tB tB  19S9 Committion Bin 32»

These are so many sciences which 
■Tnanjr junongst US do not know. We 
tdo not know to what heights we had 
xeached. If we just look at the re- 
anarks made by Prof. Max MuUer 
*we shall sec this. As regards princi
p les of philology he has said that we 
iiave  not gone a step farther than 
tvhat Yaska said in his Nirvkta 2,500 
years ago, and that we are only 
Applying what he was able to enun
ciate then. We have got the greatest 
exponents of grammar and other 
sciences. When this literature is avail
able to us, we have to benefit out of 
that. We must make research into 
this. For this, knowledge of Sanskrit 
i s ' essential. Sanskrit has all along 
been a great unifying influence for 
cultural and national imity in this land. 
Becently only at Tirupathy we had the 
Sanskrit Conference in which our 
President stressed the importance of 
S an sk rit I would like to point out 
that we must preserve our heritage. 
W e must understand it and hand it 
over to the next generation. This is 
a  very great responsibility on us and 
w e  should properly discharge this. I 
hope the University Grants Commis
sion w ill also pay attention to this 
«nd give an impetus to tiie study of 
and research in Sanskrit literature.

Another important thing, though it 
tnay not appear to be a very great 
one, is co-ordination and standardi
sation of education in the various 
Universities. We find in these days 
when admissions are sought in the 
medical colleges and engineering 
colleges, even first class students in 
Intermediate Science find it difficult 
to  get admission. The various Uni
versities are vying with one another, 
a s it were, in turning out first class 
Intermediate students. We are, as a 
matter of fact, concerned to know 
<whethfer the'standard of knowledge is 

■^e same in all the Universities. That 
hais to be taken into consideration. 

TThe University Grants Commission 
w ill have to pay attention to that. 

*That is a very important thing. With 
«o inany universities Workings today, 
i f  they are going their pwri w ay and 
ihere is no of standayd
395 L.SJ>. I

with respect to education, w e w ill be 
groping in the dark.

Kot osnly at the h i^ e r  level, but 
also at the lower level, in primary 
education and secondary education, 
standardisation is an important con- 
sdLderation. We find that in some 
States students who leam up to the 
tenth standard are matriculated, while 
m others the curriculimi is for eleven 
years, so that in one State one passes 
at 14 whUe in another State at 
and when they go for competitive 
examinations, those who pass matri
culation at 16 are rather handicapped 
as to age-limit. So, there should be 
uniformity of time and curriculum 
with respect to primary and secon
dary education also so that the 
chances, the advantages and the dis
advantages should be the same 
throughout the country. There ai^ 
also some very insistent complaints 
that some sort of favoxiritism or in
fluence is found in the results; *niat 
should nbt be the case and that also 
should be investigated.

This Commission is to have its own 
funds and once these funds are 
allotted, it should be free to use "them 
for the purposes of higher education. 
There should be no interference. There 
should not be any sort of influence 
brought on them. ‘

I am happy at the conistitutian Of 
the Commission. Though it is not 
elected, it is mainly to consist of per
sons with distinguished and academic 
qualifications and those who are 
carrying on fiaictions as independent 
Vice-Chance HtorS m universities. They 
w ill be in a position to do these things 
rightly.

I would Hke to i>oint out that the 
most essef>tial> thing is the availdbility 
of funds. It has been pointed out by 
the Radhakrishnsm Commission ^ a t  
the expenditure on University educa
tion in the country is hardly Bs. t  
crores. They have suggested thiit it 
should be at least R& 21.4Q if
proper and useful education is to be 
given. The scholarships awarded in 

.imiversitie^ in this country-hard^ go 

.to one per cent, while in England it 
is 67 per ^ t ,  and In Oxford ai^l 
Canibridge U ia 82 cent Her* I
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[Shri Altekarl ,
xpay 5|upte some figures. So far as 
^ m b a y  is concerned, the grant to tixe 
Bom l^y University is Rs. 2,09,(KK), 
fees Rs. 19,41,000— total Rs. 24.36,0Ci0. 
Calcutta: grant Bs. 9,38,000, fees
ite. 25,60,000— total Rs. 41,02,000;
jifedras: grant Rs. 4,60,000, fees
Rs. 9,69,000— total Rs. 19,66,000; Agra: 
grant Rs. -W.OOO, fees Rs. 3,18,000—  
;^^1 4,01,000 for arriving at the

^to^l <jU}nations all have to be added. 
L i v i n g  ^ id e  the central universities 
d  A lig^ h , Banaras and Delhi the 
o t h ^  have got meagre grants. In
jb^ lan d the fees income is 23 per 
cen t while it ranges from 62 to 80 
p er cent, in this country. The provi
sion at adequate funds is therefore 
A great necessity. The Radhakrishn^ 
Commission has pointed out that 60 
per c e i t  must be the grant by the 
Government It works out to about 
Rs. 13 crores— Rs. 8,69,00,000 by the 
C ^ tr e  and Rs. 4,20,00,000 by toe 
States. Only if this is done, w ill suffi
cient funds be available for univer- 
kiiy educatfon.

Hiey. Iwve also pointed out that 
toere rfiould be hostels in universi
ties. in ancient times 2,000 years ago 
Nalanda a)one had got accommoda
tion for 10,000 university students. 
Even m the ruins we s ^  acconunoda- 
liph for mpre than 4,000. Even so 
^uch accohtinodation is not available 
m ^ y  university in the country now. 
# e  have to pay attoition to th at 

j a i e  CpnmUssion must impress upon 
C^vermnmt the necessity of sup- 

^ ^ ^ g  f u i^ ,  and we on our part 
m iM  see that we make available to 
the univjcrsiti^ such funds.

Sir. Cludmiui: S ta i Chettiiur. 
rttert (Jaipur) ro*e—

, J ir . Cliairiiuui: I have called Shri 
O ^ t ia r .

fifhH May I know how a
Menkber can c^tch ^  eye of the 

10a. Speaker? I haV« been rising four
l&sm.

m ,  C & O r i^ ;  A  rte# l^teihber llkte 
kn "old ile i^ b ^  rtiich ^  ieye of 
m in ih i  i k m  # ay, fa
Bd feut at tbb

the new Member should leam  to w an  
also like the old Members.

^hri X. S. A. Chettlar (Tiruppur)*.
This is indeed a vezy iny)ortant B ill 
because this affects higher education^ 
in this country.

Of late, there has been a great deal 
of discussion, especially after this B ill 
had been introduced, about tha- 
independence of imiversities and the- 
right oi control upon the universities 
which the Government can exercise. 
Having some experience in adminis
tration, I  agree with what the Radha- 
krishnw  University Commission has 
pointed out, namely that self-restraint 
w ill be called for from both sides. 
While the university is entitled to a 
certain amount of independence, i t  
may accept guidance from the State 
as to the large policies that it should 
follow. So, it is not a matter of th e  
imiversity versus the government, b u t 
is a matter of the imiversities and the 
government co-operating in this great 
task. In this matter rules cannot help, 
laws caiinot be laid down, but a tnit 
media and a good sense as to which, 
is best. The fears which people m ^ t  
have had before the B ill went to tfa« 
Joint Committee must be sureljr 
allayed by the Bill which has come 
out of the Joint Select Committee, for 
the Joint iSel^t Committee has con
sidered all these views and on stlch 
c6nsideration has cut down certain-, 
irestrictions which m i^ t  have beien- 
ai^licable to the universities. W» 
have made a balanced contribution ia  
this legislation.

Tlie matter of improving standards 
is of very high importance. Money i» 
one way by which we can provid«> 
equipinent and improve standards. A» 
one oi our leading scientists. Dr. Sal^^ 
said one d îy what we want for th«- 
h i^ e r  studies is p refer equipment 
which is not available in toe uid» 
v i^ i^ es. Our laboratories are over
crowded. Mscny equipments which a re  
absolutely essential are sin g ly  
available. One of toe main groui|^  
for this is want of finance. Thoi^» 
Miic^tion is largely a m a l ^  |or to r  

 ̂ O ^ e n o ^ t  pf India
impoHance <rf furtoerin£
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pniversity education and has come 
forward to pay large sums of money 
as grants to universities.

In this matter I itaust say that in 
addition to ieqUipment which is neces- 
i ir y , personnel is also necessary, and 
due to various reasons which I neied 
not discuss in this House, education 
today does not attract the best men 
in the country. In some countries 
l^ e re  education does attract the best 
men, there is a much better atmos
phere prevailing, because educational 
institutions are the repositories of our 
culture, they set the standards of our 
culture.

Today, there is indiscipline among 
the students. I am living amidst 
young men. I have been moving 
among them for the last 25 years, 
•Riey are not bad. They have a great 
ideal before them. What is not really 
good is that we are not able to attract 
the best men who can guide the young 
men who come to our universities. A t 
least in this respect the University 
G r^ ts  Conmiission w ill have to make 
a great contribution, and I hope that 
within the next few years the very 
best men and women in our country 
w ill be attracted to university senrice.

If this Bill is going to succeed, it 
ean only be through the personal 
factor. While it is true that finance is 
necessary, and also equipment is 
necessary, yet more necessary than 
these is the proper type of m<»n, who 
will man these schools and colleges, 
and who will j^d e these yoimg men 
«id  women. These young men and 
women have a lot of energy in them 
If only they can be guided properly, 
they can be made to develop tremen
dous strength, character and nobility; 
But if they cannot be guided pro
perly, they will bring hell to this 
eountry. it is from this point of view 
1 M ieve that the University Grants 
Comitiission, which is now on the 
anvil, will inaugurate a new period in 
^Ucation.

touch has been said about the falling 
g l  jtan^rds in the universities, I have 

 ̂ ^Ik with some members of ihe 
Service Commi^on as 

•£ »  the State i?>ublic Service Commis

sions on thid ihiatt’er, l ĥd I fiiid that 
this matter is intimately connected 
^ t h  the medium of instruction Id the 
colleges. Once We hdve a ct^ ted  the 
languages of our country to be tba 
media of instruction, I tiiink it has 
become a corollary that unless w e 
strengthen our languages and deve
lop our languages to express the high
est thoughts, and for that purpose, if 
necessary, borrow also largely from 
the mtemational terms, we Shall not 
be able to create any understanding 
in the students who are being admitted 
into our universities today. Many of 
our boys and girls, when they go into 
the colleges, hear for the first time 
lectures in English, and let me tell 
you— I hope my experience coincides 
with that of others— they are at a 
loss; they are at sea, and they do not 
understand anythng. When I was 
talking with some membere of the 
Union Public Service Commission on 
this matter, one of them, an eminent 
eduactionist, said that we must either 
go back and have the medium of ins
truction as English in the I fonn 
itself, or we must make the media of 
instruction in the colleges the regional 
languages and ^t the same time 
strengthen English as a language 
though not as a medium of instruction.
I hope the people who have in their 
hands the moulding of edxiaction will 
give thought to this idea. I i» v e  not 
put forward this idea in otder that 
there may be a discussion on that very 
point, but it is certainly a matter 
which will contribute towards the 
heightening of Standards, and which 
will make the students understand 
what they are studying. And this in 
turn requires a great deal of prepara- 
ti<m. It cannot be done in a dajr. So, 
the sooner we prepare ourselves for 
this great task, the better w ill it be 
for us.

It is with this background that this 
matter was discussed in tiie Joint 
Committee. There is also an amend
ment to remind the people who are in 
charge of the University Grants 
OtoJinission i t s ^  that one of the beit 
ways of developing imiversity educa
tion will be to develop oiar rcgiolllt 
languages. I was told— I was not
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tShri T. S. A . Chettiar] 
present in the House at that time— 
that one hon.< Menlber of the House 
Etood up and i^oke» and had the 
temerity to say that none of the 
regional languages other than Hindi 
should be developed by the Centre. 
{Interruption by Shri S. C. Singhal).
I do not hear the hon. Member. I 
say that that is sheer madness. I can
not' understand a man saying like 
that, when here is l^iri Jawaharlal 
Nehru crying hoarse that all these 
languages are nati<Hial languages.

Mr, Chairman:. Today, no hon. 
Member has taken that stand so far.

Shri T. S. A . Chettiar: I am sorry 
if  I have misunderstood. If nobody 
has stated like that, then I am happy. 
I was not present in the House when 
that hon. Member spoke, and I only 
heard of it. I am sorry if  I have mis
understood the point. If nobody has 
stated like that, then I shall drop the 
matter at this.

Let me now proceed to another 
matter, namely the spread of the cul
ture and knowledge of this great 
country. It is not to be confined to 
just a few  people, but it should filter 
down to the millions of our coimtry. 
That can be done only by strengthen
ing and developing the languages of 
our own people. The progress may be 
slower or faster, but that has to be 
done, and I hope this w ill be one of 
the objectives of the  University 
Grants Commission also.

With the limited time at my dis
posal, let me not go very much 
farther into these general subjects, 
but let me say a few words about 
certain clauses of the Bill. You are 
aware that there are three types of 
universities in the world. The first is 
the category of universities which are 
completely independent of Govern
ment, and which are supported by 
private sources, by fees, h f  endim - 
ments and so on. The second type of 
universities consists bt universities 
which are absolutely dependent upon 
Govemmient, and which are wholly 
maintained by Government The third 
type consists of 'universities such as

those in America, where they are le ft 
wholly to the States, and the Federal 
Gk)vemment have got nothing to do 
with them. These are the three broad 
types which are described in the 
brochure that has been circulated to 
all of xis in connection with this BilL 
B ut all of them insist that freedom is 
rtf absolute importance. Academic 
freedom is of very great importance 
in the growth of our imiversities, in 
fact in the growth of knowledge it
self.

We have chosen to take after the 
British pattern. In fact, the idea of a 
University Grants Commission itself 
is something that we have borrowed 
frcwn the British pattern. But there 
are certain differences between the 
British University Grants Commission 
and the University Grants Commis
sion. which we are seeking to con
stitute in our coimtry.

In the British University Grants 
Commission, no vice-chancellor who 
is acting actually as the vice-chancel
lor of any university can find a place 
as a member; if anybody who is act
ing as a vice-chancellor is chosen as 
a  member of the University Grants 
Commission, he w ill have to resign 
his vice-chancellorship in the Uni
versity. This is perhaps with a view 
to ensuring that the man w ill b^ 
absolutely impartial in doling out 
funds. Secondly, the University Grants 
Commission in England is under the 
control of the Treasury and not the 
Education Ministry. This is because 
they feel that the Treasury w ill be 
more dispassionate and w ill not allow 
the Education Ministry to force on 
the Commission any of the pet theories 
that certain Education Ministers may 
have.

Thirdly, grants are given with con
dition, or without condition; and it is 
«pen to the universities to accept the 
grants with condition or not to accept 
them, and there is no compulsion 
about it. But there is what w called 
public opinion which comes into play. 
If any university is foolish en o u ^  to 
Refuse a grant for developm ^t in any 
particular sphere, pubUc opteioa
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come very strongly upon it, with the 
result that the university cannot 
afford to be recalcitrant any more.

The essence of university adminis
tration in England is the giving of 
block grants for the universities. The 
university authorities submit schemes 
extending over a period of four, five 
or six years, according to the purpose 
they have in view. Once the schemes 
are accepted, they would not only 
be sure of getting the money for the 
current year, but they w ill also be 
pretty sure that they would be get
ting the money for the subsequent 
years of the scheme also, with the 
result that they can proceed with 
their programmes imhampered by the 
thought whether they w ill have the 
money or not.

We have chosen to depart from the 
British pattern in certain respects. 
Clause 5 of the Bill which explains 
the composition of the Commissicm 
provides that nine persons w ill be 
nominated by the Central Govern
ment. I have seen people advocating 
elections for this purpose. But I sun 
not enamoured of elections. Knowing 
universities as I do, I would not 
advocate elections. In the Madras 
University, there is election provided 
for to the Academic Council, and I 
know what an amount of schism and 
quarrel is there in every college. We 
are trying in Madras to bring an 
amendment to the University A ct to 
avoid these elections and to have 
some sort of rotation. I am therefore 
happy that we have avoided election 
at least in this academic body.

Then, there will be three persons 
who would be vice-chancellors of 
imiversities; though in the British 
counterpart, w e do not have any vice
chancellors yet w e have chosen to 
have vice-chancellors in our Univer
sity Grants Commission, because they 
are a body of persons whose friend
ship and understanding w e must 
cultivate. Then, there w ill be some 
officers of the Central Government 
also, but their number has been 
limited to two only. There l* also 
provision for having eminent educa
tionists. So, tliere is a lafitudt given

to Government to see that people who 
have special experience or a special 
standing in education can be nomi
nated to this body. To that extent, I  
believe that ours is a great improve
m ent

Mr. Chairman: The hon. Member’s 
time is up.
S P.M.

Shri T. S. A . Chettiar: Since I have 
very many points to deal with, I hope 
you w ill give me a little indulgence. 
I would now like to refer to a few 
other clauses. One particular clause 
has been referred to by others in 
detail already. So, I shall not refer 
to it in any great detail. That is 
clause 2 (f). Previously, the scope of 
the bill was confined to constituent 
colleges. As you know, constituent 
colleges are few in this country; most 
of our Universities are affiliating  Uni
versities. There is a large body of 
colleges, 9000 and odd, in this country 
of which barely 500 or 400 w ill be 
constituent colleges. So the b ^ e fit of 
this University Grants Commission 
funds w ill not go to the large number 
of affiliated colleges. So the Joint 
Committee thought it fit to extend its 
area of application. Then it was said 
by the Ministry— and very rightly—  
that their funds are limited, they can
not give all these 9000 colleges funds, 
and so let us confine ourselves to a 
particular tjrpe of colleges. Then it 
was suggested that we might confine 
ourselves to post-graduate colleges. 
But that has not been specifically 
mentioned in the Bill, because it was 
considered that we might fu rth «  
extend the scope of the application ot 
this BiU when more funds were avail
able. I have tabled an amendment to 
the effect that the scope of the Bill 
may be extended to post-graduate 
colleges. I hope the Government w ill 
give us an assurance that at the first 
instance they will apply it to aU post
graduate coUeges which provide, 
second degrees honours courses, 
courses after graduation and other 
courses.

Now, I come to ano&er matteiy— 
that IS in relation to clause 12. Clauae 12
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[Shii T. S. A. Chettiar] 
defines the powers and functions of 
the Commission. In connection with 
this, I would like t̂ ie Government to 
make an amendmcsnt I have tabled 
an amendment and I do hope they 
w ill accept it. The develppment at 
higher education is not an isolated 
fact; it is a fact which goes along 
with the development of our own 
languages. By ‘languages*, I do not 
confine myself to any individual 
lan ^ age; I refer to all the languages 
nientibri^ in toe Coi^itution. They 
are all our national languages, and 
the development of this great country 
will d^ en d upon the development of 
our lan^ ages, in expression in science, 
in arts, in every possible way. Possi
bly some of our educationists have 
become narrow-minded to this extent 
that while they respect knowledge in 
science, in humanities and so on, they 
have not yet understood— perhaps it 
is difficult for the previous genera
tion to understand— that the develop
ment of languages itself is the instru
ment for the development of our 
knowledge. So I would like to incor
porate an amendment in this clause 
that money be given for the develop
ment of our languages. I need not 
mention this language or that langu
age; because all are our own national 
Indian languages. I only say that it 
must be possible for the University 
Grants Commission to allot funds, 
whenever any University demands it, 
asks for it, for the development of 
any of the Indian languages.

Now, 1 come to clause 20. 11118 is a 
matter with which the Joint Com
mittee had a lot of trouble, namely, 
that the Government of India can 
give directions as to what are ques
tions of national policy. Some Uni
versities have said that no Govern
ment can give them any direction. 
Tliifi is not the time for me to refer 
to that; I w ill do so at the time of 
the consideration of the clauses. Some 
U n iv ^ ities  have had serious mis
givings; opinions received from Uni
versities and Vice-Chancellors ex
pressed serious x ^ g iv in ^ . But to my 
siind, it is f^ o lu te ly  ntefMuy Hut

Uie Govemmeait of India— or for that 
matter, the governxn^t of any coup- 
try— should have powers with th to  
to say what is a national purpose. We 
dumot be actuated by nw row - 
mindedness on the part of anybody 
in any part of the coimtry. While 
that power must be there, we should 
also see— and I hope that an assur
ance w ill be given in that direction—  
that these ^national purposes’ will not 
be interpreted to mean something 
narrower than national purposes. For 
example, a distinguished Vice-Chan
cellor, far whom the Ministry', I am 
sure, has great respect, Dr. Laksh- 
manaswami Mudaliar, in his note has 
posed certain questions. ‘Is the 
medium of Hindi as a medium of 
instruction a national purpose?’— ĥe 
asks. I am sure the Minister w ill 
categorically clear it up, that they do 
not mean by ^national purpose* any 
such things. This is the general dis
cussion stage and when the clauses 
come up for discussion, I shall deal 
with it; but these are matters wl!^h 
it is good to clear up.

There is only one other matter to 
which I would refer before I sit 
down.

Mr. Chairman: I am sorry I cannot 
allow the hon. Member any further 
time. He has already taken more 
th w  20 minutes.

Shrt T. S. A. Chettiar: A ll right. I 
w ill not take any more of your time. 
I w ill do it when the clauses are dis
cussed.

Shrl Meghnad Saha (Calcutta 
Nort-West): I welcome this Univer
sity Grants Commission Bill. It is 
nearly six years ago that the Univer
sity lldwpation Commissioii, o| w)ijch 
I was a member, sent its recom- 
meniiatiops to the {Gfovemment at 
In^^a for the creation of a University 
Grants Commission, and it Is rather 
a pity that for six years no action 
was taken. Anyhow, better late than 
neyer.

1 was a IhembcT cl the Joint Com- 
mittM and it was m^ duty to
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attended the s ittin g  of the Commit
tee. Unfortunately, as I was outside 
the country, I  could not take any part 
in its deliberations. I sent in certsUn 
amendihents; somehow, ' they were 
lost. I would move only that am eid- 
ment of which I have given notice.

I feel that the B ill alcHie is not 
adequate. Simply a B ill cannot do 
^ y  good. The B ill must be made 
effective. The manner of working of 
the University Grants Commission 
A c t has to very carefully scruti
nised- If you look through the Bill, 
you w ill find that, as it stands, almost 
the whole power is in the hands of 
th e Chairman of the Commission. He 
is  the only whole-time member; the 
other members are all half-timers. O t  
the nine or ten men who w ill form
the University Grants Commission
itself, some w ill be Vice-Chancellors 
o f  Universities, some will be other
educationists. They w ill come once 
in, say, one or two months and then 
they w ill have to decide very import
ant questions. We know what is
generally done in these cases. What- 
-ever the Chairman has prepared or 
th e staff has prepared is generally 
accepted, because these gentlemen, 
not being wholertime men, have very 
little time to give attention to the 
subjects. Tliere was a University 
Grants Committee in 194t8 of which I  
was a member.

Mr. Chairman: As the Joint Com
m ittee has reported, there is no pro- 
'^ision for making the Chairman a 
-whole-time man.

Shri Meghnad Saha: Only the
X:hairman is a whole-time man.

Mr. Chairman: Not according to
the Joint Committee.

Dr. M. M. Das: In the original Bill, 
^ e r e  was a provision that the Chair
man should be a whole-time officer, 
hut the Joint Committee has omitted 
that provision.

Shri Meghnad Saha: So it has
made it worse. The whole thing wiU 
be managed by the office. So I am 
sorry for that. I am therefore moving 
«n amendment of which I have given 

uaotice, to elaiwe «. I do not th«

copy of the amendment here.
-A,- ,

Mr. Chaiiman: The hon. Member
may move it ^hen w e discuw th# 
cUtuse. '

Shri Meghnad Saha: Clause 5 runs 
thus:

*The Commission shall consist
of nine member? to be appdi^ted  ̂
tor ^  Central (Government ' '

The members shall be chosen as 
follows:—

“not less than three members 
from among the Vice-Chancelloni 
of Universities;

two members from among the 
officers 9f  the C ttitral €rovem*- 
ment to represent that Govern
ment;

and the remaining number 
from among persons who are 
educationists of repute or who 
have obtained high academic 
distinction.......... ”

“ (3) The Central Government 
shall ROToinate a member of the 
Commission, not being an officet 
of the Central Government or of 
any State Government, to be the 
Chairman thereof.**
So, I find that the work of study

ing the condition of education in the 
imiversities under each heading, arts, 
science, engineering, technology and 
medicine, will devolve on the office 
alone and not on any responsible 
member of the Commission. I think 
this is a very undesirable state of 
affairs. I have, therefore, given notice 
of an amendment that the Commis
sion shall consist of, first, an execu
tive comm itt^ consisting of a whole
time chairman and four whol^tim e 
experts. These experts are to be 
specially c h o ^  for t h w  knowledge 
of science, knowledge of hiimanities, 
knowledge of medicine and know
ledge of engineering and technology. 
These four are the faculties which are 
generally taught in the universities. 
They should be whole-time men and 
they should study their subjects. For 
example, if w e take the man on 
medicin«, hm will study th« standard
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 ̂ (S W . M e ^ a d  Saha] 
of Tniv T̂ n̂i, teaching in every one of 
the unversities and w ill present 
leports to the Grants Commission and 
^ gg est the measures necessary; We 
And that is not here, and without 
that, most of the money which the 
Gdverriment may be giving to the 
Commi^i«n w ill be mis-spent In 
addition to the executive committee, 
I  have suggested that there should be 

•an advisory council which w ill 
consist of not less than nine members 
and not more than fifteen members, 
and they have to be appointed just 
as is given here. I have also indicated 
how they have to be appointed. This 
policy-making body w ill meet once 
in three m(»iths or six months and 
w ill take decisions on the recom
mendations which have been put 
forward before them by the members 
of the executive committee. That was 
the original intention of the Radha- 
krishnan Commission which recom
mended the University Grants Com
mission. I shall read to you some 
extracts from the report of that Com
mission. On page 408 it says:

‘I t  w ill be an expert body— It* 
means the University Grants Com
mission— T̂he first and most essential 
change is that the Coinmittee shall 
have power to allocate grants within 
total limits set by the Govem m «it 
instead of merely recommending their 
allocation to the Finance Ministry 
which may or may not agree.”

On page 410, it says:
‘*We recommend that the Com

mission shall ccmsist of five mem
bers, tHz ., three full-tim e mem- 
berft appointed by the G ovem - 
ment M Jndia, which should also 
a i^ in t  one of the three as 
Chairman together with the Sec
retary of the Ministry of Finance 
and the Secretary of the Ministry 
of Edtication. However, on 
account of the size of our coun
try, the varying character of the 
different institutixms and large 
number of courses involved, the 
r*iimber may be increased to 

M seven,, with five .npn-ofladals imd 
twe Secretaries. The Commiasion

w ill have to take very unpopolar 
decisions from time to time, 
decisions that are bound to dis
appoint particular universities 
and provinces.* • • We regard, 
their responsibility as similar to. 
that of the Federal Public Ser
vice CcMnmission,”
Therefore, the recommendations o f 

the Radhakrishnan Commission are 
definite that there should be three 
full-tim e members and possibly it  
w ill be better if there are five fu ll
time members. If my amendment is. 
accepted, it w ill meet the recom
mendations as made by the Radha
krishnan Commission. I, therefore,, 
request the hon. Minister to accept 
this amendment of mine.

I have some knowledge of the 
working of the University Grants. 
Commission in England. A t first, they  ̂
started with only one chairman, fu ll
time chairman, but they found that it  
would not work at all and they had 
to appoint four or five more men who 
were whole-time workers and who* 
went on studying the courses of 
scientific education in the different, 
imiversities. That is a man’s whole
time job and he must have his staff* 
and must devote his whole attenticnii 
to that and then he prepares thê ' 
agenda. He studies the requirement*, 
of each university and what new 
courses have to be opened, whether 
any d^artm ent has to be strengthen
ed, and so on. Where is the provision^ 
for that here? You have got nine 
men and one of them will be the 
Vice-Chancellor of the Bombay Uni
versity. He is a very busy man and 
he can give only a part of his time to 
this work. Probably he w ill see the 
agenda prepared by the office when 
he is in the train. Somebody w ill be 
coming from Madras and somebody 
from Calcutta and somebody doing 
some other work. I think in these 
respects this Bill is very defective. 
O oierally you have recommended 
that there should be some Vice
Chancellors of universities and these 
Vice-chancellors w ill naturally try t^ 
gl^ ^  much money for the^ univer- 
sitii^' as possible. Mtn are not*
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infallible and they have got their 
weaknesses. The man who w ill do 
the work, the men who w ill prepare 
the agenda, the men who w ill present 
it before i e  Commission, should be 
absolutely whole-time men, and 
unless you do it, 1 think most of the 
money w ill be mis-spent. I do not 
say anything further and in other 
respects this is a very salutary Bill 
and we have been expecting it for the 
past six years. Now that it has come, 
we shall try to make it as se rv ic e  
able to the country as possible.

I am not very much afraid that the 
autonoifty of the universities w ill be 
at all disturbed if we have this Uni
versity Grants Commission. Formerly, 
about twenty years ago. the Univer
sities of Oxford and Cambridge did 
not accept any grants from Grovem- 
ment as they thought that it would 
do away with their autonomy. A fter 
the University Grants Commission has 
come, about 70 per cent, of their 
budget comes from the Commission 
and from the talk which I had with 
the Universities of Oxford and Cam
bridge, I found that they did not think 
that there autonomy was jeopardised, 
but they all insist that the agenda of 
the Commission must be prepared by 
whole-time workers, men who are 
eminent in their own subjects, men 
who have got a deep knowledge of 
their subjects. I think unfortunately 
we have been rather seeing daggers 
in the air and I do not know why my 
friends in the Parliament think that 
the autonomy of the universities should 
be at all jeopardised. What the 
University Grants Commission in 
England does is that it goes to the 
universities, studies the subject there 
M d then says that in the national 
interest or in the interests of the 
country, such and such courses should 
be opened in the University of Leeds 
and such and such in the University 
of Sheffield. They always have the 
interest of the country in their minds. 
I would not Uke to take much more 
time in details but I would most 
respectfully request the Minister of 
Education to accept my amendmeni 
The recommendation of the Radha-

krishnan Commission is the result of j  
a large amount of discussion w h ich . 
we had for days together; after stuity- 
ing the constitution of the university 
grants commissions in defferent coun- * 
tries we evolved that formula. H you i 
do not accept this amendment but, 
keep the Bill as it is, the working at 
the University Grants Commission 
w ill be very unsatisfactory and it 
w ill not yield us the result which^ 
many of us are expecting.

Shri M attbdi (Thiruvellah): May
I know from the h(Hi. Members as to, 
how many Vice-Chancellors are - 
there in the U.^. Commissi<m?

Mr. diairm an: Shri Chettiar just
now said that there was not a single 
Vice-Chancellor, He has to resign h is . 
seat to accept a seat there.

Shri Jaijial Singh (Ranchi W e st^  
Reserved--Sch. Tribes): May I h;»vi.. 
a further clarification from the hon. 
Member? His whole theme seems to> 
to be that, whether he is the Chair
man or member, he should be a. 
whole-time worker. Is he also agreed : 
that the Vice-Chancellor should be a 
full-time worker? That argum ent. 
continues backwards. If he insists on 
full-time members for this Commis
sion, others also must l>e full-tim e, 
workers.

Shri M ^hnad Saba; V ice-. 
Chancellors are always full-time men. 
When they come in some advisory 
commission, they give only a part of ̂  
their time, as for instance this 
University Grants Commission. 3 
would not like any Vice-Chancellor 
t'* be on the University Grants Com
mission unless they r ^ g n  their Vice- 
Chancellorships.

Shri Jatpal Singh: Have Vice
Chancellors been full-time workers, 
in universities?

Mr. Chairman; Yes.

^  ^  3̂  m m  

t  ^ ^  ^  ^

t  ^  ^  % m o
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^  f ft ŝrfirfe>̂  ^ $ I w  q% ^
afid  ̂ ?T*R ^  «ff*ft’5Tn ^  ^+*fl ̂ H-

m  ^  t
^5^ r̂fe r̂iT'Tt STRift I cTTf ^

+'4V^ ^  ̂ ivifNWiT I  WFit^

?ft + *A ^^ ^  * 1 ^  ^PTT I ^

^  sf̂ TK q?t I,
*\MHi. ^  7!^ t  1 ^

^  ^ m, ^mvT# ^  ^
t  iR T O  «n-, ^  f^  <§^ ^
^  1% ^ fw$rr qr
5RXVR ^  3 1 ^  ^  niJT̂ «l ^
^  «TT I fefTT «ft I

3RT r̂ ^  ^ T̂RPT T̂PTT
f̂ frerr qr

I T̂Tsr iF ft^ f< R t¥  %

^ f̂Wt ^  ^  ^  f  ^  ?q^ f  I
%n  ̂ fqr^ ^  % ^>ff q?r ^  ^trtt? 
^  ^  t  # ^  ^  ^

?  ’STRfT t  ^  ^

f e r ^  t  \
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r̂Mi Ŝ *il P̂TT *̂T>ti<i  ̂ Ht* ^
■m 5ft q^T ^  ?ft ^  ^f^rwMtir 
^  ^  ^  I ^  *tTT «t»^*il t ^ T ^ -  

^  *Ft ^  Vifto^T % V
^ ^  5 ?Tf%^ f̂HTTT ^ T f^

5ZRWT -mP̂ ^

4 cd^ 4»T 'j^i<i % 'w<i« ^

^ ^ I
^  ^ THT ^

^  ^  ^  ^  ?  I ^ t f
n>i»rn »T  ̂^ f2Ti^ ^  7<rT 5T*T % 

^T5?^ f̂ frm ^  ^  I ^wrft ^i^- 
w ^ ftT R i ^nfm  t  I

^  t  f e  5jnft^  ^

*̂T̂  ^r ^  ^
vsn̂i\ Pp̂ r̂  ?̂rr fiT̂rar f

^  f?  ^ vW tiT t K
q f ^  I  I #  a f ^

i  f% % 5R?T q r
«fk R̂T% ^  ^  %
^  q r ^  ^  ^  % WTR
^ I

1 ^  «ftr iflr ^  «TPT 
ftWRT ’̂ If?TT f  «ftr ^  t  ^tVR  ̂ \ 

 ̂ T 5  §  ^  q fro w i

^  f t  t   ̂ f  ?rw#~
5Ft ?R f t  fiF ^

^ ifhc spt ^

^  sr̂ »< ml #  #  ^ I f^ R  f  :
“that any institution for higher 

education, other than a Univer
sity.** \

r̂f̂ FT ^  V >ft ¥ t

q fW w r  ^ n4 t t  I ?nft % >  f i r f

-jPdd^K ^ w  ^  ^  wdmr

ft> ^ ^  qfrHTTT ?T #

WT?T «ft< ^5fT TWT rnrf¥

?T^T ^  OT̂ EffT

V R i ^*t» I ^f+*T, '>(•( Pf'tQ

<TF9fT % fk^ ippft^  %
f  ?ft T5l i(Td ^ ^  % qft-

>TT̂  ^  '5n*ft x frf^  ^nrc

^  t» wf^ ^ f%
^  ifH R  % *RT TO T

1 1  2Tf r̂flr f w  ^ n w  ^

^ ^  ^  i T T ^  I

% ?n#^ flT#ir f̂lr 
^ ftirr i

t f% W  ̂WPH’ #’
«PfT T O  f  ^

^  ft; qRq^ ^ ^  i

W  ft?  ̂  ̂ ^  t ^   ̂^
^   ̂ ft> ^n^TT ^T^ft

t  f e  ^  ftR' % fliK y v w
^  ?ft ?ft»ff ? , m n

^ %CiiK # ^̂ ®rRT %

3?TRT ^PT^r^'
Vffft) f«T5lT +Xci\

 ̂ I ^  ̂  ̂  ^T ^  cT̂
^  ^  3TRT t

^4^<!n 51^ f^T5I^ I 

^  ?lflr ft» *̂TRT Iff ‘5HTO

I %ttK ^  ^ ^  ^ ^
ft» ^^rrft fftf^1% ^ ^  «PTf?lr

v f e r n r o  I  anfirfT f>rg?TT̂  ^

f*T«̂  I I # ^
$ »̂Pf  ̂ vfê nW
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Shri Tek Chand (A m bala-^ im la)r 

I rise to lend my qualified support to  
this B ill because I feel that the p’-o- 
blem before the nation is so com.plec». 
the difficulties are of such varying' 
cliaracter that a Commission like tais 
v. ili not be able to meet theiir 
lequirements.

I am of the opinicm that this Com^ 
mission ought to have greater 
powers in order that it may not onV 
be able to end the civil but it may 
also be in a position to launch pro- 
l.er scheme for proper educatior in. 
this country and see that these 
schemes are implemented and given 
effect to. So far as this Commission, 
goes I am ad idem but my fear is 
lather that this Conmiission does r.ot 
go far enough. It is a notorious fa d  
that the standard of education 
imparted by the universities is low  ̂
and it is progressive; that is to say» 
it is going donvn still lower. I say so« 
not as an carping critic but because?
I have had the adHrantage of univer*-  ̂
sity education not only in this coun
try but also at Oxford. I have also* 
been for several years a part-tim e 
lecturer in India. I  have also been̂  
the examiner for some of the univer
sities and when I just juxtapose the: 
standard of one university and th e 
other the hiatus between tile stand* 
ards of the two universities is very 
great; not that we are deficient in* 
intelligence; not that we cannot 
understand or tackle the more com

plicated o r dilltoult problems but be^
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cause there is something really wrong 
— am almost tempted to say *rotten* 
— so far as the teaching staff in the 
country is qoncemed. A ll along it has 
<jeen stated that teachers are ill paid. 
M y fears are that the teachers in this 
country are unemployable. It is not 
that there is imemployment or there 
is not sufficient remuneration but the 
right type of teachers are not there. 
A  large number of charlatans and 
mountebanks masquerade as educa
tionists in this coimtry. They ought 
not to be anywhere near the univer
sities, near the senates or near other 
^education institutions. If you want 
’iliat education of the r i ^ t  typ^ and 
m the right manner should be im
parted and should be made available 
TO all, whether they live in urban 
areas or in rural areas, whether they 
(happen to be children of the rich or 
The chfldren of the poor, you have got
10  see, you have got to find the 
<iefects whether it is among the uni
versities or among the university 
teachers.

X am not enamoured of the preser- 
»/ation of autonomy and independence 
•of the imiversities. Is there a univer- 
:sity or a senate where intrigues and 
cliques of the worst type do not 
■flouri ,̂ where people do not 
manoeuvre and manipulate and 
jockey themselves into . positions, 
•where over text books, over 
-examinership and over so many 
loaves and fishes of patronage people 
^  not quarrel in a most undignified 
manner; where men ostensibly of 
^ u cation  and of high standards do 
•not seem to remember that they are 
anen frf education; where persons 
styling themselves as professors of 
this language or that language, claim
in g this authorship or that authorship 
-ttnd all they do is to borrow two 
*<iozf!n poems and say the book goes 
^n t h ^  names as selections of so 
«nd so containing poems, short 
■stories or essays— amass wealth 
»toecau^ by dint of influence of their 
status or their cliques those text 
lKK>ks must be prescribed? These 
things are going on— dreadful, painful 
things— arid such people ought not to 
t>e anywhere n ear these educational

mstitutions, universities or senates. I  
-want these evils to be eradicated. 1 
wish this Commission had the power 
to ^ d ic a te  them; power even to 
examine the abuses th o r o u ^ y  and 
independently and then to suggest 
ways and means whereby these evils 
could be removed.

Therefore, my dissatisfaction with 
the Bill is not for what it is; but that 
is not what it ought to be. It has not 
gone far enough to see that a ll our 
educational ailments are remodied by 
this measure.

Now, take any subject On one 
occasion I had a chance to c o m p ^  
the syllabus in Sanskrit of one of the 
Indian universities with the syllabus 
in Sanskrit of the Oxford University. 
1 discovered to my amazement that 
the standard of faaarhmg Sanskrit at 
•the C ^ o rd  University was more in
tensive and of a much higher calibre 
than in most of the imiversities in my 
coimtry. I had several occasions. to 
closely compare the standard of legal 
educati(»i. There is no parity. The 
s^ d a r d s  virtually in eveiy branch 
of knowledge in our universities are 
at the best superficial. That bein^ tiie 
position, the question is, not only we 
have got to think of a large variety 
of new subjects in which education 
o f a most intensive character is to be 
imparted but we have also to raise 
the standard of teaching in the 
universities. There are so many pro
blems associated with the universities 
that one cannot do justice to them 
except by making a passing reference.

Even the universities associated 
with great names of vice-chancellors* 
syndics and members of the senate 
have failed— I do not blame them 
entirely— evMi in inculcating ordinary 
discipline . I attj not aware of a 
single strike, I am not aware of a 
single incident of beating of a teacher 
or insulting of a princip^ either at 
Oxford or Cambridge or at any other 
university in the West, whereas it is 
a painful fact that these happenings 
seem to be of everyday occurrence ia 
our colleges and universities. That 
being so, we have got to s ^  that 
those who man our teaching stailf ^ e  
men of .s ta lin g  character who, h(|!t
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virtue not only of precept but 
«iaihple, can the standard^ lo r 
their pupils to follow look up to. 
*Hterefore, I w ill not be satisfi^  it
this Commission is manned by 
people of the i^ame or similar ilk—  
call them vice-chaiiceilors, call them 
Vacationists, call them what you w ill 
— and if the M ^ n n e l  is of the same 

my fears are that this Com
mission niay not ev« i be able to 
achieve the small expectations w hidi 
are reposed in i t

Now, so far as the composition of 
tiie Coihmission is concebied, it dô BS 
not interest me whether it is 
manned by officials or by non
officials. What interests me is: are
those i>ebple of the requisite calibre—  
intellectual and otherwise— and who 
dm  give the liequisite, p T O p e t
jpiiiartce to the nation? What you 
decide in your Bill, with which I am 
not happy, is that you are going to 
have one whole-time Chairman, a 
sklaried chairman.

Au Hcmi. Member: Not whole-tims.
Shfi Tek Chaiid: I hear a voice

that it is not whole-time. If it is 
whole-time, it would be better. I do 
not want this Commission to consist 
<rf like the directors of a joint 
stock company, gentl^nen who meet 
occasionally, have a little gossip and 
then take their T.A. and their 
deq u es. If you think that nine mem
bers are too many, reduce their num
ber, but you should see that they are 
real gems in education, who under
stand their subject and are in a jk)si- 
tibh to give whole-time attention to 
this onerous work that they are 
called upon to do. It is not a job 
irhere gentlemen o t t e r e d  all over 
ihe country eome to a place^ m ajW  
once a mont^ or once in two monihs, 
find siitipg for a few hours Or a 
ipouple/of days and make fiome sort of 
suggestions ^ e ,  there and elsewhere, 
i t  IS a , whole-time job. You |nay 
i^ v e  , ^ l f  a d oz^ , or five or four 

iJut wnatiever the pi^onnel may 
m&i ot sterling worth who dm 

^ w t e  to this SBost important s u b j^  
: l^ i i  u ijs t in ^  att«itibii
Jtioold be i l id ^ o r ^  m y

feeling is that this Commission w ili 
be in a position to disdiarjje its one
rous duties far better if it Were man
ned by people who can examine the- 
iproblem without any consideraticxi Of 
time. It is a whole-time job and a 
m^ole day job.

Coming to the clauses of the B ilL  
you know that some anphasis has. 
been no doubt laid by some of the 
hon. Members who have spoken, on 
the question of language. W ill i t  
surprise you to know that our langu
ages have been neglected? Not only 
is the study of regional languages not 
l^ing thoroughly examined and 
thoroughly appreciated, but even the 
study oi foreign languages is neglect- 
ied. I do not mind at all if you 
exclude from your subjects, the 
J'rench and German languages. Do 
not teach those languages if you have 
not got the proper staff, but I have a  
serious objection as to how you can 
certify persons as having passed 
Intermediate or B.A., or whatever i t  
is, in French language, w h ^  those 
pupils know next to nothing about i t  
Yet, they masquerade as graduates in. 
French from an Indian university^ 
What I say of French applies virtu
ally to any other foreign language aŝ  
welL

Apart from languages, there is one- 
important matter to which I wish to- 
invite the close attention of the* 
llouse. Recently, there was a R oyal 
Comniission otherwise known as the* 
A ^ u ith  Conmiission appointed in 
England. They taade certain recom
mendations regarding the imparting: 
of education in the universities o f  
dxford and Cambridge. I certainly 
am surprised and 1 dare say most of* 
us wm  also be surprised that they 
1 ^  a special emphasis that aU 
higher educational institutions in that 
country should makA it a point 
teaching in the following subjects: 
should be imparted with a certaia 
iaihount of thoroughness because &egr 
t o  new subjects. For instance, the- 
s e le c t s  are: ballistics, meteorolony^ 
Aerial flights, sound range, wave^ 
study, non-linear equ atio ^  reactor 
ehjeineering. medical i^ liances^
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atomic energy, radiological physics, 
virtually unknown to 

iihy of the u n iv ^ itie s  in bur ooun- 
tty. With regard to rural universitieis 
oar universities which should specia
lise in iihparting education which 
should be of great advantage for peo
ple living in rural areas, the subjects 
iftiggested are: soil improvement en- 
j^ eerin g , Vater ctmtrol engineermg, 
lood processing, rural arts and crafts 
mineral processing, etc. These are 
new subjects but they are very im
portant subjects. Some sort of ar> 
rangements oui^t to be made at the 
earliest, to see that, if not in eveiy 
university at least in some, these new 
subjects are introduced and taught

With respect to cretain aspects of 
the Bill, I shall make particular 
reference to clause 12. I find that the 
provisions of clause 12 are insuffi
cient and far from being clear. For 
instance, in clause 12(c), what is 
stated is that the Commission may 
advise imiversities upon certain 
measures. Then, there is sub-clause 
(g) which empdwere the Commission 
to collect information; but it does not 
seem that it can disseminate that 
information imless such ir^ormation 
i i  asked for. I hope my hon. frien^ 
the Parliamentary {Secretary will 
examine the language of this sub- 
cliause (g) which reads as foU o^ :

*‘ (g) collect information on tSl 
such matters relating to Univer
sity ediication in India and other 
countries as it thinks fit and
make the swne avail^ible any
tJiiive^ ty, if  such information Is 
iisked for;” etc.

That is to say, it is going to be a  
repository of information, h\xi it  am -- 
l|Ot disseminate that inlormatioo. 
Here is valuable information, but U 
must be disseminated, if it is to be 
useful

Then again, you w ill find thJit the 
^ v ^  a w  bf an iriusprf 

feKaract^ and, the Commis^idn Wm 
Miiniit^ly that* ii  cannot en fo i^  
itk ri^omin^dliti(»is, b ^ cb ie

is advisoiy, and the tohlj 
U l&iit in eertaih d t o ,  it

can withhold the g i ^ t  that k  sup
posed to be giv«i. That being th e 
case, my fears are that there is goii^ - 
to be a tiiree-comered conflict as it- 
were between the State Govem mmt, 
the Commission and the particular 
university. I wish that the Commis- 
si<Hi in a country like ours where the 
level of education is not what it 
ought to be, should have plenary 
powers, whereby it can examine 
matters as an ejq>ert Also, wiiatever 
valuable information it gathers, it 
should be able to place it before all* 
^  universities and see that they 
follow it up. It is then and th ^  
^lone that it w ill be able to act in aa  
effective manner.

Shrl D. C. (Hoshiarpur)r
I welcome this Bin. It is a step, a 
very small s t ^  and a very cautious 
te d  halting s t^ . But all the same, it 
makes an improvement on tiie exist
ing state of affairs. I want to ask one 
question of the Education Ministry: 
Why is it not that Hie Education 
liin istry takes charge of the educa
tion of the people of India at a ll 
levels? W hy is it that in name it 
leaves education to ^ e  custodianship 
of State Governments, but in actual 
practice, it wants to have some kind 
of control over every level of educa
tion. If you look at the annual 
reports of the Education Ministry^, 
you w ill find that there is a Commit
tee for Basic Education, a Council 
tor Rural Education, a Ccwnmittee fo r  
Technical Education, an All-India . 
Coimcil for Secondary Education^ 
toter-University Board, Central 
Board of Education and so on. W hy 
9Te you multipljdng all these com
mittees ^ d  councils? You are doih|  ̂
so only because you think that the- 
State Governments need your advice,, 
guidance and encouragement They^ 
need money from also and. that i6̂  
"tirhy you are multiplying these com
mittees and councils. I ask; Why do* 
you exert this indirect pressure, this 
indirect control, over education? Why 
don't you take up the sprfeakd 
cati<m at all levels yourself? th is  

qu^tioh I want to ask of the 
K u era b n  Ministry.
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rtShri D, C. Sharma]
' I  liave read histories of many 

MXJuntries’. I hiave read histories of 
those countries whicii have under
gone revolutions and I have also read 
ih e  history of those countries which 
lia ve  undergone a kind of silent 
: revolution. What does the history of 
’.those countries teach us? It teaches 
Tus that education is priority No. 1 in 
ih e  shaping of the destiny of any 
country. Even when Hitler was 

Tbombarding England there was one 
rthing which that Government did 
and that was to pass the (Butler) 

^Eklucation Act. Even then they 
“thought that the most positive 
..achievement of a nation was the 
system of education. What are w e 

t^oing here? We are tinkering with 
•education here and there; w e are

.plajring with it. We are not trying to 
be serious about it. That is something

• of which I cannot be proud. Here is
this University Grants Commission 
Bill. What are these imiversities? Look 

^ t  the edueaticmal map of India; 
there are some universities imder the 
■direct control of the Centre. I would 
say they are the “favoured naticm 
Ainiversities”— Î want to use another 
'word, but I want to be parliamentary 
j j i  m y'language. Then, there are 
unitaiy universities like the univer- 

;sities in Lucknow and Allahabad and 
then tiiere are aflBliating universities,
i  ask my friend. Dr. M. M. Das, who 
ns piloting this Bill, “what hopes does 
this B ill give to the universities 
which are of the affiliating type?” 

'There are 4 universities administered 
by the Centre and 2 universities 
^ h ich  are unitary; the rest are 
affiliating universities. What w ill you 
£ive them? Most of the money win 
igo to the Central imiversities; the 
.remaining will go to unitary imiver
sities and whatever is left over will 
be doled out in a niggardly way to 
the affiliating universities, in the 

..same way in which we dole out 
rmoney to poor beggars. That is what 
i s  going to happen. Mr. Chairman, 

you alfo come from the State of 
:Tunjab. We have the honour to come 
from  that State. There are so many 
««ollegcs there which are running at

a deficit and they do not know what 
to do. These private bodies are the 
backbone of our universities and they 
do not have money. There is nothing 
like affiliated colleges in this B ill at 
.all. A fter all, the affiliated colleges 
are by far the largest in number, but 
that name nas been omitted. This Bill 
does not give any hope to the large 
number of colleges that are affiliated 
to the universities.

I now come to teachers. Of course, 
•anybody can say anything about
teachers. 'Diis Parliament is a floor 
fo r discussion; you can throw out any 
number of charges against teachen, 
forgetting that you are also a product 
of these teachers. I read this morning 
that a deputation of college teachers 
went to the Director of Public 
Instruction at Chandigarh. I have 
been in touch with the teachers in 
universities and also other teachers. I 
know there are some persons in the 
Education Ministry who are violently 
fighting for the cause of teachers—  
do not want to mention their names. 
But I want to put one question; 
What hope are you giving by passing 
this University Grants Commission 
B ill to the university teachers and 
teachers in the affiliated colleges? 
They are looking forward to this Bill 
eagerly; they have been asking us 
about it. But no hope is there for 
them-
4 P.M .

Then, people talk about indiscipline 
of students and all that. I would not 
talk like that. If half a dozen 
students misbehave, it does not mean 
that all our students are bad.

[ S h r i  B a r m a n  in the Chair}
You cannot call all the students by 

the same name. If there are certain 
persons in the jails in the cities, we 
do not say that all the Indians are 
criminals. If c e r t ^  students do not 
come up to our standards of rectitude 
wid our discipline, it does not m^an 
that all our students have gone 
.wrong. Certainly .not. While you are 
blaming the students about lack of 
Discipline, while you are holding 
seminars for
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have you enquired into the causes of 
this indiscipline? My hon. friend 
Shri Syamnandan Sahaya, who is 
an illustrious Vice-Chancellor of a 
University in India has told you that 
the students do not have play
grounds. But, he does not know that 
there are places where, not to speak 
of playgrounds, students cannot 
afford to buy books and exercise 
books. We are talking of Oxford and 
Cambridge. I have not been lucky 
enough to go to Oxford. Therefore, I 
can talk of Oxford with a greater 
detachment than the persons who 
have been there. A t Oxford, you have 
the system of assisted students. I was 
told, I speak subject to correction, 
that about 80 per cent of the students 
at Oxford are assisted students. They 
get money from the State to prose
cute their studies. Look at this BilL 
There is no provision for any such 
thing. I wish to submU that you 
should have stated here, we shall give 
grants to the Universities, to their 
constituent colleges, to their afiflliated 
colleges and to all these things. What 
does the word ‘promotion* mean? Will 
my hon. friend Dr. M. M. Das go to 
a public meeting and tell them what 
‘promotion’ means? Can I do so? You 
should have made this word as ex
plicit as possible. That is why I say 
that this University Grants Conunis- 
sions Bill, as was pointed out by my 
hon. friend over there who made a 
maiden speech, is, in some ways a 
misi>omer. My hon. friend Dr. M. M. 
Das said yesterday that we have re
duced the Commission to a Consulta
tive Committee. I agree with him. 
Therefore I say, why call a gr-yi 
thing by a bad name? Why call it % 
Commission? Why do you give 
such a honorific and dignified name 
when its functions are not comm*m- 
surate with the high name that r«u 
have given it? Therefore I say, when 
the rules are being made— t̂here 
plenty of scope for rules in this Bii) 
— the interests of the affiliated col
leges and students should be looked 
into and something should be '’ one 
for them.

Some persons have been talking 
about regional languages. That Is 
395 L.S.D.

very good. We all want the develop
ment of regional languages. Who told 
you that we are not for the devel<^ 
ment of regional languages? Some 
persons have beea talking about 
Sanskrit. Shri Tek Chand spoke 
about certain new subjects. 1 think 
the University Grants Commission 
should not follow the stereotyped 
pattern of education. The University 
Grants Co.xunission should not give 
grants only for those subjects which 
are already there. They may need 
encouragement. It should give grants 
in consonance with the needs of India 
today and with the needs of India 
tomorrow. What are the needs of 
India? Of course, you w ill say, I am 
talking like a war-monger. Certainly 
not. We need to study thermo
dynamics, nuclear physics, etc. You 
need these things in the context of 
the modem age. I do not see any 
reason why, when you are allocating 
grants, you should not take into con
sideration these subjects. Give as 
much money as you like to humani
ties, to the development of languages, 
to regional languages. I say, you 
should not shut your eyes to the fact 
that we are living in the atomic age. 
The basis of the atomic age has to 
be laid in the study of certain depart
ments of science which are very vitaL

Much has been said about national 
purpose. I do not Know why some 
people feel unhappy when it is said 
that all other things should be sub
ordinated to a national purpose. Peo
ple say, I do not understand what is 
meant by national purpose. Anybody 
understands what a national purpose 
is. I do not know what the pec^le 
have in their minds when they say 
that the term ‘national purpose* 
should be made more explicit. B y 
national purposes we mean only one 
thing and it is this. Where there is a 
conflict between regionalism and 
national interests, our national 
interests will have precedence.

Dr. Suresh Chandra; How w ill 3rou 
define national interests?

Shri D. C. Sharma: You are sitting 
over there. If you are sitting nearer,
I would be able to define with greater
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[Shri D. C. Sharma] 
advantage to you. Anyhow, you are 
not interested.

National purpose means, raising 
ttM knowledge potential of our nation, 
raising the judgment potention of 
our nation, raising the scientific 
potential of our nation, raising tne 
research potential of our nation. This 
is what I mean by national purpose.
I think that if sinybody has any 
doubt, I cannot educate kim more 
than I have done.

About the formation of this Com
mission, a friend of mine just now 
said that the Conmiission is going to 
be a departmental ciffair. I have not 
the slighest doubt about i t  The 
Chairman need not be a whole-timer. 
The Vice-Chancellors will come and 
go and more often, they will find it 
very difficult to meet. These five 
distinguished persons who would be 
nominated will be members of 20 
other committees. What w ill happen?
I have no grouse against the depart
ment. The department is doing very 
good work. As has already been said, 
this Commission should consist of 
those persons who are persons of 
enlightmmt, culture and learning, 
who have the national interests at 
heart and wlib can devote their 
whole time to this work as Shri Tek 
Chand pointed out. You cannot play 
with this important nation-building 
work. I would therefore say that this 
Commission should consist of a few 
whole-time workers. A t the same 
time, I would say that this Commis
sion should be assisted by a large 
number of persons who could be 
called a consultative body. There are 
so many subjects. After all, these 
persons will take only executive deci- 
sicms. This Commission should have 
the benefit of specialised knowledge. 
That specialised knowledge should 
come from a panel of experts. Our 
Planning Commission has so many 
panels. In the same manner, this 
Commission should have a panel of 
experts in medicine, engineering, 
hiamanities, regional languages, Sans
krit qnd ah that. Unless this is done, 
tliif Commission will only be an

executive body which w ill have very 
little lime to discuss things and which 
will find it difficult to adjust things 
properly. Therefore, I would say that 
this is a welcome step.

I know this Bill w ill be passed as 
it is. A ll the same, I would say tnat 
by being a Member of this House 1 
have come to believe in one thing. 
And it is this, that after we nave 
passed one Bill, we brmg m an 
amendment after three months, and 
that amendment is an improvement 
on the original Bill. I hope and I 
pray that this great Bill should have 
an amendment very, very soon, after 
SIX months or eight months, and that 
within the lifetime of this Parlia
ment itself I should go home after 
seeing two amendments of this Bill 
so that this Bill can become as note
worthy, as comprehensive and ai all- 
inclusive in the interests of our 
nation as possible.

Shri Veeraswamy (Mayuram—  
Reserved— Sch. Castes): On a pomt
of submission. In view of the import
ance of this Bill and the fact that 
only a few Members have spoken on 
this Bill, & several members who 
desire to speak have not got chances 
may I suggest that the time for 
general discussion may be extended? 
I have not had a chance to speak.

Mr. Chairman: That he may sub
mit tomorrow when the Speaker will 
be here. That can be decided with the 
consent of the House.

Shri Nand Lai Sharma: Will you
kindly direct your eye to the right 
side also?

Mr. Chairman: Members will wait
patiently.

Shrimati Jayashri (Bombay— Sub
urban) : 1 have great pleasure in sup
porting the Bill as it has emerged 
from the Joint Committee. The Bill 
aims to help universities in imparting 
the right type of education to our 
people.

The universities are meant to fulfil 
three objects— giving knowledge, re
search and character-building. I give
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inore importance to the third aspect, 
and for tnis 1 agree with the previous 
speaker, Shri Tek Chand, who com
plained about the calibre of our 
teachers. Even the other day, Dr. Zakir 
Hassam while he was presiding at 
one of the conferences pleaded for a 
higher saiary for teachers and also 
said that respect should be shown to 
them as this is an important factor in 
the erection of a fine national edifice. 
We know that the universities at pre
sent, due to financial difficulties, are 
unable to mainiam the high standards 
for which we have pleaded in this 
report. This is putting the cart before 
the horse. If we Insist on higher 
standards, we should support these 
institutions, we should nurture these 
institutions. Some of these institu
tions are still in their childhood 
1 should say, especially those 
which are trying to give a diffe
rent kind of education that will 
benefit the women. Such institutions 
require to be helped. I know that in 
our five-year plan we have not 
definitely made any reference to a 
separate kind of education for women, 
but every one realises the significance 
of the problem of women’s education 
in the special circumstances of our 
country today and the need for adopt
ing special devices for solving that 
problem. The general purpose and 
objective of women’s education can
not, of course, be different from the 
purpose and objective of men’s edu
cation. In either case the aim ought 
to be to release the physical, intel
lectual and spiritual energies of those 
who are being educated. It is partly 
an end in itself because it is only 
then that there is full scope for the 
development of individual personali
ties and for each person to become 
the best that he is capable of becom
ing. It is also partly a means for the 
development of society as a whole as 
it will enable each individual man 
and woman to contribute the best 
which he or she can contribute for 
the all-round progress of the country. 
Here again I will support Shri Tek 
Chand when he said that in our report 
we have said nothing about laimch- 
ing a programme. We have mentioaied

about the various functioos of the 
Commission, but there should be a 
personnel, as he said, who should 
launch such programmes to suit the 
circumstances in our country.

We have said in clause 12(c) that 
one of the functions of Hie CommiB- 
sion will be to

“recommend to any University 
the measures necessary for th e... 
improvement of University edu
cation and advise the University 
upon the action to be taken for 
the purpose of implementing such 
recommendation;”
I strongly appeal to the Minister 

that for this purpose at least we 
should include one woman as a mem
ber of the Commission. Under clause 
5 there are to be nine members out 
of which I hope that at least one 
woman educationist would be includ
ed because, as I said before, though 
the problems of men’s and women's 
education do not differ much, still in 
the present circumstances we require 
a different kind of education for 
women.

We have got a few colleges and 
universities which are trying to give 
this kind of education. For instance, 
there is here in Delhi the Lady Irwin 
College which is trying to give lessons 
in home science education to girls, as 
also on nutrition, child development, 
home management, food, clothing and' 
other things which is useful to girls. 
Similarly, in the Baroda University 
also there is a home science institu
tion. In Bombay we have got the 
Natubhai Damodar University specially 
meant for women which is trying to 
give this kind of education to women. 
But the difficulty with all these 
colleges is to have the proper kind of 
equipment, the proper kind of 
teachers who will fulfil the aims of 
giving this education. In the institu
tion that I mentioned in Bombay we 
have tried to approach the Govern
ment. We said that we are trying to 
have this kind of curriculum. The 
difficulty we found was finance. We 
were short of funds for having pro
per professors for subjects as also 
space because we require for home
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management a small place where the 
girls can be taught how to manage 
their homes and also for child 
development we require a small insti
tution of children where a woman can 
do practical work. A ll these difficul
ties come in the way of giving this 
kind of education. I know that at 
present the Government of India are 
trying to encourage home science. 
They require women to go round the 
villages and to help viUage women 
by giving guidance and education in 
home science. That is why I would 
request the hon. Minister to see that 
there is at least one woman on the 
Commission who w ill understand the 
problems of women and w ill be able 
to help in the work of guiding and 
inspecting the women’s institutions. 
When the grants are given, you will 
be able to do more justice, if there is 
a woman member on the Commission. 
So, I sincerely hope that the hon. 
Minister will accept the amendment 
that I have tabled in this respect.

I have nothing more to say. I whole
heartedly support the Bill.

Dr. Jaisoorya (Medak): In all these 
problems that we are discussing now 
and trying to solve, I expect that the 
University Grants Commission has a 
significant contribution to make. I 
therefore expect that this Bill has 
been brought forward with a specific 
purpose, and that purpose is this. We 
have got the First Five Year Plan; 
now nearly half or three-quarters of 
it are over; and we are on the eve 
of the Second Five Year Plan. Today, 
the social and economic needs of the 
country are totally different from 
what they were in 1948 when the 
University Education Commission sat 
and made their recommendations. 
Though it has not been mentioned in 
the Bill itself, yet, so far as I can 
make out, the purpose of this Bill is 
to have a group of people who will 
guide the universities and tell them 
what the top priorities are, what the 
needs are, what type of education is 
the crying and urgent need of the 
day, and what is the money available 
fox the different purposes. That is

how I have been trying to under
stand it. It may be that 1 am wrong. 
I hope the hon. Minister will correct 
me here if I am wrong. Only two 
days ago, a man who should know 
something about university senates 
told me that the grants set apart for 
education in the Second Five Year 
have been slashed down from Rs. 1,600 
crores to Rs. 1,400 crores.

Dr. M. M. Das: From Rs. 1,000
crores to Rs. 400 crores.

Dr. Jaisoorya: A ll right. I thought 
it was from Rs. 1,600 crores.

Thought it has not been put in so 
many words in the Bill itseli, yet as 
I understand it, the aim and object 
of this Bill is to lay down the priori
ties in regard to education. Unfortu
nately, I have to confess tnat our uni
versity administrations are inherently 
and essentially conservative. They do 
not change or keep pace in their out
look as to organisation and the type 
of education, as rapidly as the social 
and economic conditions change. We 
saw that after the first world war in  
Europe, £ind we have seen that after 
the second world war also. These 
highly centralised, or shall we say, 
highly situated, and highly autono
mous bodies do not understand the 
urgent needs of this country and do 
not perceive how they have changed. 
It is therefore for Government to draw 
their attention to it and tell them, 
“look here, this is what we need; our 
Second Five Year Plan requires so 
many thousand technicians”, and so 
on. The funny part of it was that 
when certain States were discussing 
the targets for the Second Five Year 
Plan, they put down the targets for 
everything; but they completely forgot 
about the training of the necessary 
personnel. Somebody had to remind 
them, “gentlemen, you are going to 
have this, you are going to have that 
and so on, but what about the per
sonnel?” Then, they said, “Oh, yes 
we had forgotten all about it” . That 
is where the University Grants Com
mission comes in. And I hope that 
that is the idea behind your Com* 
mission.
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If you look at the composition of 
the University Grants Conmiission in 
Britain, j’̂ ou will find that it has got 
nothing to do with the Education 
Department there. It is a wise thing 
that they have done. It deals directly 
with the Treasury. It is a sort of 
gentlemen’s agreement between them. 
And their budgets are prepared for a 
period of five years, so that it gives 
the universities time to plan out their 
progranmie for a period of five years. 
Further, there is no Government 
audit there, as has been provided for 
in our country.

The composition of their Commis
sion is also different from ours. There 
are no vice-chancellors in their Commis
sion. Most of its members are active 
professors, who are working whole 
time. I do not understand the big idea 
that is always brought forward here 
saying that we should have part-time 
men. I say that part-time men would 
not do. The men on the Commission 
have plenty of work to do, and they 
have to hold full responsibility. I do 
not understand this miserliness of not 
spending a few rupees more and 
having more efficiency by that

We have had the misfortime and 
tragedy already of the Industrial 
Finance Corporation where we had a 
part-time chairman with no responsi
bility whatsoever. We want for the 
University Grants Commission full
time men, who will be able to make 
a complete study of the whole pro
blem. In England, there are about 16 
members in the Commission. Shri H, 
N. Mukerjee wanted to have one 
more. You can make it one more or 
two more. It makes no difference to 
me. But I say that there is a specific 
function which they have got to fulfil. 
They are supposed to be a body of 
experts in their respective fields. Our 
country is a big country, and it has 
got so many big problems before it. 
So, part-time men cannot face these 
things at all. If part-time men are 
appointed, then the whole thing will 
go into the hands of some silly 
bureaucrat, who will simply place the 
matter before them for signature at 
some quarterly or half-yearly, meet

ing. To my regret, I must say that 
the same malady is there in almost 
every department.

Every department here is so 
bureaucratised, that it does not see 
the changes in the situation. Of 
course, I can only speak about the 
faculty of medicine. There is such a 
lot of tomfoolery going on about the 
curriculum for medical  ̂ education 
with the result that it is of no value 
to a person who wants to become a 
practical doctor, because it is all 
academic. We should find a sort of 
synthesis between academic ideals on 
the one side and the strict necessities 
of the situation on the other.

As far as I could make out, in 
China, they have been able to effect 
that synthesis. They have got there 
what they caU the academic univer
sities on the one side, to produce 
teachers for the specific purpose ol 
further educating the people; and, on 
the other, they have got what they 
call the People’s Universities to meet 
the urgent need for practical men. I 
feel that that is a very good ideal for 
us. It is for the University Grants 
Commission here to evolve what is 
urgently necessary. Academic ideals 
by themselves are wonderful things, 
but there is no use having learned 
idiots who do not know the urgent 
necessities of the situation.

For instance, I see no purpose in 
having a double graduate as a bus 
conductor or a bus driver. The diflS- 
culty today is that we are having a 
lot of educated unemployed, with the 
result tliat men who are f!rst class 
men academically are forced to make 
a living, as in Travancore-Cochin, as 
bus conductors or as bus drivers. This 
sort of problem has not arisen in 
China.

It is for the University Grants Com
mission, as much as for the Planning 
Commission, to lay down what are the 
priorities, what are the things that 
we want, what is the technical know
how that we want and so on. These 
experts that we have, the university 
men, the technicians, the medical men, 
the engineers and so on can only tell
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£Dr. Jaisoorya] 
us the know-how but not the kn^^w- 
what. The know-what is what this 
Commission should tell us, and for 
this purpose, they should have overall 
powers in the matter. I have re
peatedly stressed that the greatest 
tragedy of India is that we have got 
a Planning Commission which has no 
overall powers but only recommen
datory powers. It is absurd. The time 
has gone now for having recommen
datory powers. They should have full 
powers and they should take full 
responsibility. If the views of the 
administration are more antediluvian 
than those of the university gentle
men who are sitting in the ivory 
towers, then God help you, God help 
the university, and God help the 
country.

My complaint is that this bureau
cratism is there not only in the imi- 
versity administration, but it is there 
to a greater extent in the Ministries, 
as far as I know them.

They do not seem to imderstand 
that elasticity is urgently needed for 
understanding our situation. They are 
tied up with British manuals of pro
cedure, British concepts and British 
ideas. A ll that should have gone long 
ago. Only recently— a few days ago—  
a Universities delegation went to 
China and came back. Let the Minis
try ask them what is their opinion, 
how we can apply -thu; elasticity of 
thinking, elasticity of organisation. 
After all, the fate of India is to be 
decided in the next ten years, and in 
those ten years it is essential so that 
we know how to adapt ourselves. 
Academic ideals can remain. I too 
have a great desire for academic 
ideals, but I am not prep£u:ed to sacri
fice the essential needs of the coimtry 
now. And for that I am prepared to 
give the Commission full powers, to 
tell the Universities: ‘We want this, 
we want that; we will give you 
money*. This is how I am looking at 
i t  I do not make a big tapeworm of 
casuistry out of it. Let us look at the 

of this country today. Thousands 
of young men are wanting a job. 
mousands of young men are not

trained for the job. And in the next 
three years you will require thou
sands of men for a new type of edu
cation, rural and technical, which 
today no University knows anything 
about. We have to tell the Commis
sion: *We want you to find out ways 
and means. We will give you mone^. 
This is how I am looking at it. I am 
not worried about this talk abom 
academic freedom. It is all relative. 
Today what the country wants is a 
definite plan, and if the Ministries 
cannot do it, then what are they there 
for? That is what I w£mt. I am pre
pared to give my wholehearted sup
port for a Commission composed 
entirely of full timers. Part-time 
members, part-time lecturers, part
time directors, part-time Vice- 
Chancellors— we do not want all that. 
They must be held res'ponsible to 
deliver the goods within a specified 
time. .

Shri M. S. Gurupadaswamy (My
sore): What about part-time Minis
ters?

Dr. Jaisoorya: This is how I look at 
the situation. This is how I look at 
the problem, and I am not prepared 
to have long debates on nothing at 
all.

«ft :
?trR^

i

ii

?rnft»r %

I  I t

f  ^  ^  t

5Ernft̂  % 
KFT ^  I ^  ^

*̂rFT ^  ?TRrr |  ^

'Trar f  ^  «TT ^  5TPThT 

5ft ^  ^ fM rw
^  ^  ^  ^

TJI# ^  ^  %5TT % smsff ^
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% f n̂sT ^  ’̂ n’
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^  Wmfk  ̂ ^  ^  I 5T*ft

f*rr^ ^TR# f^TTEr t  %

MtI-hM ^  % ^»t;< [qc|41 ^
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snft^ f%qr w m R f  %  f5=R^^
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^  w r  5ft*ft «rr̂
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f  ^  R i«h^ ?Ft i|R# ^T# 

t  I M'RR^fa ^ ....................

Mr. Chairman: Order, order. The
scope of the Bill, as it has emerged 
from the Joint Committee, is very 
limited. The hon. Member can touch 
on the provisions as they have 
emerged from the Joint Committee. 
This is not in the nature of a general

I discussion. So far as the educational 
system in general is concerned, that 
is not a point of view which the hon.
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[Mr. Chairman]
Member can press today. It is con
fined to the provisions of the Bill*as 

. it has emerged from the Joint Com
mittee.

Shri Nand Lai Sharma: I beg par
don of the Chair. I am referring to 
the powers and duties of the Com
mission, and I also request the House 
to take into consideration the fact 
that Ayurveda also requires encour
agement at the hands of the Univer
sity Grants Commission.

Mr. Chairman: Is that precluded
by the BiU?

Dr. Suresh Chandra: How is it
relevant?

«ft ; That ought

to be included. JttT %

^  ^ ^  r̂«ir4«r>
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“England rules the air, England 
rules the waves.”
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^  ^  5 f ^  I «IT5r ^  ^
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395 L.S.D.
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Mr. Chairman: Shri V. B. Gandhi
Shri U. M. Trivedi; Before he 

begins his speech...

Shri K. K. Basu: His mind is in 
Bombay State perhaps.

Shri U. M. Trivedi: There is one 
genuine complaint that those Mem
bers who were on the Joint Com
mittee have monopolised the whole 
show today. There must be some limit 
and out of the five hundred Mem
bers, if those Members of the Joint 
Committee are to express their views 
a^ain here, then we will be left out

Dr, itom Sobhag Singh (Shahabad 
South): Yeg, this is not fair, Sir.

Shri V, M, ’rrivedi:^ This is a very 
humble request which I make to you, 
Sir. Yqu can look into the list. Shri 
D. C. alcanna has had hia say, 
SHfi V. B. Gandhi is going to have 
his say and he must be allowed to 
speak. They were on the Joint Com« 
mittee.

Mr. Chairman: But Shri Nazkl LaI 
Sharma was not there.

Shri V, M. Trivedi: Shri Nand Lai 
Sharma is an exertion.

Shri V. B. Gandhi (Bombay City—  
North): I thank you very much for 
giving me this opportunity. The Bill 
before the House is a great improve
ment as reported by the Joint Com
mittee. The Joint Committee has made 
many changes, some of them vital 
ones. It can be seen that the changes 
which the Joint Committee has made 
are invariably changes in favour of 
the universities. These changes have 
imposed limits on the powers of the 
University Grants Commission and
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[Shri V. B. Gandhi] 
they have taken care to minimise all 
risk of interference in the affairs of 
the universities on the part of the 
University Grants Commission. When 
I say this, I do not want to give an 
impression that the original Bill was 
less than just to the universities or. 
that it was unmindful of the rights 
and privileges of the universities. It 
was to be expected that in framing 
the original Bill, the Government was 
too occupied with making provisions 
for the University Grants Commission 
to function effectively in all contin
gencies. In fairness to the Govern
ment we must acknowledge that the 
Government has accepted all these 
changes made by the Joint Com
mittee. Government has not moved 
any amendments which would try 
either to restore any of the original 
provisions of the Bill or to modify 
any of the decisions of the Joint Com
mittee. The Education Ministry has 
been very graceful about it and our 
compliments are due to the Ministry. 
They have contented themselves with 
moving just one single amendment 
and that amendment too has to do 
with something other than any of the 
decisions of the Joint Committee. In 
all these facts there is for the imi- 
versities enough assurance that their 
independence and their prestige are 
the concern not of theirs alone but of 
the Government as well as of this 
House. In the final analysis the re
lationship between the University 
Grants Commission and the universi
ties cannot be based only on legis
lative provisions. There have to be 
other things on which to base this 
relationship. These other things must 
grow and they take time to grow. We 
must build up traditions and estab- 
l i^  conventions to govern this 
relationship. The guarantee of uni
versity independence ultimately will 
come from the conviction— n̂ot that 
Government cannot interfere but will 
not interfere.

I will deal briefly with some of the 
important changes that the Joint 
Coimnittee has made. I will refer only 
to two: clause (2) (f) dealing with

the definition of a university and 
clause (5) dealing with the composi
tion of the Commission. The Joint 
Committee has widened the scope of 
the definition of the university and 
thereby a larger number of colleges 
have been brought in the list of 
colleges eligible for assistance and 
grants from the Commission. These 
colleges are going to be what are 
called recognised colleges— recognised 
on the recommendation of the uni
versities concerned. So far, so good. 
But that does not complete the task 
of the Government or of the Com
mission. A  very large number of 
affiliated colleges will still be outside 
that list. We all know from our 
experience that almost all these 
affiliated colleges deserve central 
assistance from the Commission. Their 
need is as great perhaps as the need 
of those few fortunate colleges which 
would be recommended by the uni
versities as ‘recognised’ for receiving 
grants from the Commission. I only 
hope that the task will continue. 
Government will not forget these vast 
number of affiliated colleges.

Of course it can be said just at this 
time that the resources at the dis
posal of the Commission are not un
limited. We grant that; but, from the 
experience of the past few  years there 
is every reason to hope that the re
sources at the disposal of the Com
mission will increase as they have 
increased in the past. In 1953-54 the 
Central grants amounted to Rs. 1*21 
crores. The next year they amounted 
to Rs. 1 • 79 crores and in 1955-56 it is 
expected that they would amount to 
over Rs. 5 crores. I hope this pro
gress will continue. Even at Rs. 5 
crores we come to a proportion of only 
about 20 per cent, of the total amount 
of expenditure on universities in 
India which in 1952-53 was about 
Rs. 22 crores. In this connection it is 
interesting to remember that in the 
U.K., the U.K. Grants Commission 
disbursed an amount of assistance 
which forms a proportion of almost 
64*5 per cent, of the total income of 
the U.K. universities. So, that should 
be our ideal.
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The next change to which I would 
like tu refer is the composition of the 
Commission. This composition is given 
in clause 5 and to my way of think
ing it represents about the best solu
tion of a difficult problem. Much 
criticism has been levelled against
this clause on two grounds: firstly 
that the Commission is going to be of 
members appointed by Government 
and secondly that among tie  mem
bers are going to be included Govern
ment officials. It is necessary to 
examine these two grounds because 
a fear has been expressed on these 
two grounds that a Commission com
posed in this fashion will not be able 
to show any independence of judg
ment and that it is very liable to be 
subservient to the wishes of the Gov
ernment. What are the facts?

So far as the question of nominat
ing or appointing members by Gov
ernment is concerned, I think it is not 
necessary for us to go further into 
this matter. It is enough here to state, 
as has been pointed out by Dr. 
Shrimali this morning, that the 
weighty support of the Radhakrishnan 
Commission is on the side of appoint
ments by Government. So far as the 
other ground is concerned, we still 
seem to retain our old habit of mind 
in respect of what is called the official 
element and unofficial element in all 
these matters. In the context of 
independent India I believe we should 
now begin to recognise that these 
things have no meaning or relevancy. 
Take for instance, Shri Humayun 
Kabir. Supposing we are confronted 
with him as a representative on the 
official side, are we going to distrust 
him? (Interruptions.) Is it simply 
because he happens to represent the 
official side on the Commission? Are 
we going to forget that he was one of 
the stalwarts in the days of struggle 
for independence? Anyway let us 
examine what exactly is going to 
happen. Under the provision made in 
clause 5, at the maximum there can 
be only 4 official members on this 
Commission.

An Hon. Member: Where is that?

Shri V. B. Gandhi; It is there. A i 
the lowest it can be only two. In the 
case of the other two, it is clearly 
stated that the over-riding considera
tion in the selection of these two 
officers will be their qualifications as 
educationists of repute or men who 
have achieved high academic distinc
tion. Here is then a Commission 
which is going to be presided over by 
a non-official Chairman. While deal
ing with the chairmanship, a good 
deal has been said about the Chair
man not being a whole-timer but it 
should be pointed out here that even 
though that specific word ‘whole-time’ 
is not there, the Chairman is going to 
be a salaried Chairman. In all pro
bability it is fair to expect that he 
will also be a whole-time Chairman. 
Another safeguard is there; when 
once they are appointed as members 
of the Commission, they are going to 
be irremovable by the Government * 
for their full term of six years. This 
is an important change made by the 
Joint Committee. In clause 6 the 
wording in the original Bill was 
“every member shall, imless his 
appointment is terminated earlier by 
the Central Government”, but the 
Joint Committee has changed it and 
said: “unless he becomes disquali
fied for continuing as a member” ; in 
other words, unless he incurs one of 
the usual disqualifications which go 
with posts similar to this.

5 P.M.

Now, Sir, to imagine that a Com
mission of men of such high standing, 
either in the administrative field or 
in the educational field, will not be 
willing to exercise independent judg
ment or they will not have the 
courage of their convictions is to lose 
all faith in the goodness of man.

Before concluding I would just 
make a passing . reference to sub
clause (iii) of clause 22 where........

Mr. Chairman: I think the hon.
Member must conclude now.

Shri V. B. Gandhi: May I have
some minutes tomorrow?
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Shri V. P. Nayar (Chirayinkil): 
That he cannot say.

Mr. Chairman: It is better the hon. 
Member concludes today. He was a 
member of the Joint Committee. 
When the clauses are taken up he 
can have his say on the clauses. It is 
better that other Members are given 
a chance.

Skri V. B. Gandhi: I will take five 
minutes, Sir.

Mr. Chairman: In that case he may 
continue tomorrow.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, the 
24th November, 1955.




